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CONVERTION ON THE LIMITATION PERIOD IN THE
INTERNATIONAL SALE OF GOODS

Predmble

The States Parties to the present Convention,

Copsidering thet international trade is an important factor in the
proemotion of friendly relations amongat States,

Believing that the adopticn of uniform rules governing the limitation

period in the interpational sale of goods would facilitate the development of
world trade,

Have spreed as follows:

PART I. SUBSTANTIVE FROVISIONS

Sphere of application

Artiele 1

3o This Comvention shall determine when clsims of 2 buyer snd a galler
againsgt each other arising from a coptract of internationsl smale of goods or
relating to its breach, termination or invalidity can po longer be exercised
by resson of the expiration of & period of time. Such period of time is
pereinafter referred to as "the limitation period™,

2. This Convention shall pot affect s particular time-limit within
which one party is réquired, a8 & condition for the acquisition or exercise

of his claim, to give notice to the other party or perform any act cther than
the ipstitution oY legal proceedings,
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3. Io this Convention:

(a} ‘"buyer”, "seller" and "party' mean persons who buy er sell, or agree
to buy or sell, goods, and the successors to and sasigas of their rights or
obligations undeyr the contract of gale;

{v) "creditor" means a party who asserts a claim, whether or not auch &
claim is for & sum of money;

{c) "debtor" means a party ageinst whom a creditor asserts a claim; .

(d) "bresch of contract” means the failure of a party to perform the
contract or any performance not in conformity with the contract;

{e} ¥legsl procecdings” includes Judicial, arbitral snd administrative
procesedingsa;

() ‘"person" includes corporation, compeny, partnership, essociation or
entity, whether private or public, which chun sue or be sued;

{g) "writing" includes telegram and telex;

{n) T"year" mesns s yesr according to the Gregorian celendar.

Article 2

For the purposes of this Convention:

{a) & coptract of sale of goods shall be considered international if,
at the time of the conclusion of the contract, the buyer and the geller have
their places of business in different States:

{b) the fact that the parties have their places of business in different
States shall be disregarded whenever this fact does not appear either from
the contract or from any dealings hetween, or from informetion disclosed by,
the perties at any time before or at the conclusion of the contract;

{(c} wnere a party to & costract of gale of goods has places or business

in more thap one State, the place of business shall be that which has the



closegt relationship to the contract and its performance, having regard to the
circumstances known to or contemplated by the parties at the time of the
conclusion of the contract;

{d} where a party does pot have a plsce of business, reference ghall de
made to his hahitual resideﬁce;

{e)} neither the mationality of the parties nor the civil or commercial
charscter of the parties or of the contract shall be taken into congideration,

“Article 3

1, This Convention shall apply only if, at the time of the coneclusion
of the contrect, the places of busginess of the parties to s contract of
international sale of goods sre in Comtracting States,

2. Unlees this Convention provides otherwise, it shall apply
irregpective of the lav which would otherwise be applicable by virtue of the
rules of privnte internationsal law,

3e This Convention shall Dot apply when the parties have expressly
excluded its application.

Article &

Tnis Convention shall molt apply to salesy

{a) of goods bought for persomal, femlly or household usge;
{b) by auction;

(c) on execution or otherwige by suthority of law;

() of

money;

stocks, shares, invegtment securities, negotiasnhle inegtruménts or

{e) of ships, vessels or aireraft;
{£} of elsctricity.



Artiecle 5

This Convention shall not apply %0 claims based upon:

{a} death of, or personsl injury to, any parson;

{b) nuclear damage caused by the goods sold;

{¢}) & lien, mortgage or other security interest in property;

{d) & judpemest or avard made in legsl proceedings:

(e} a document on which direct enforcement or execution can be cbteined
in sccordance with the law of the place where such enforcement or execviion
is sought;

(£} & bill of exchange, cheque or promisscry note,

Article 6

1. ‘This Comvention shall not apply to contracts in which the
preponderant part of the obligations of the geller congists in the supply or
iabour or other services,

2a Contracts for the supply of goods to be msnufactured or pfoduced
shall be considered to be sales, unless the perty who orders the goods

undertakes to supply & substentisl vert of the materisls necessary for such
manufacture or production,

Articie 1

In the interpretation and spplication of the provisions of this

Convention, regard shall be had to its internationsl charfcter and to the need
to promote uniformity.



The duration snd commencement of the limitation period

Article 8

The limitation period sball be four years,

Article §
L. Subject to the provisions of articles 10, 11 and 12 the Limitation
period shall commence on the date on which the claim acerues.
2, The commencément of the limitation period shall not be postponed bys

(e} = requirement that the party be given a notice as described in
parsgraph 2 of article 1, or

{p} a provision in &n arbitration agreement that no right sball arize
until an srbditration awsrd has been made,

Article 10
1. A claim ariging from s breach of contract shall accrue on the date
on which such bresch cccurs.

2. A clainm ariping from a defect or other lack of conformity shall
accrue on the date on which the goods ave mctually handed over to, or their
tender is vefused by, the buyer.

3. A claim vaged on fraud committed before or at the time of the

conclusion of the contract or during ite performance ghell sccrue on the date
on which the freud was or reaéonahly could have been digcovered,
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Article 11

If the seller baa given sn express underteking relatipg to,the goods
which is stated to have effect for a certain period of time, whether expressed
in terms of a specific period of time or otherwise, the limitation period in
respect of any cleim arising from the undertaking shall commence on the date
on which toe Wmiyer notifies the seller of the fact on which the claim is based,
bvut oot later than on the date of the expiration of the period of the
updertaking.

Article 12

1. If, in circumstances provided for by the lav applicable to the
contrect, one party is entitled to declare the contract terminated before the
time for performsnce is due, and exerciges this right, the limitation peried
in respect of a claim based on any auch circumstances shall commence on the
date on whieh the declaration is made to the other party. If the contract is
not declared to be terminated before performance becomes due, the limitation
period shall commence on the date om which performance is due,

2. The limitation pericd in respect of & claim arising out of a Wreach
by one party of a contract for the delivery of or payment for goods by

instalwents shall, in relation to each separate instalment, commence on the

date on which the particulsr breach oceursa, If, under the law applicable to

the contract, one party Is entitled to deciare the contract terminated by
reason of smuch breach, and exercises this right, the limitation period in
respect of all relevant instalmente shall commence on the date on which the
ciecla.ra.tion is made to the other party.



Cessation and extension of the limitation period

Article 13

The limitatiog period shsll ceape to run when tbe creditor performs any
act which, under the law of the court where the procesdings are instituted,
is recogpized as commencing Judicisl proceedings against the debbtor or as
agserting bis ¢laim in such proceedings already instituted agrinst the debuor,
for the purpose of oblaining satisfaction or recognition of his claim,

Article 14

1.  VWhere the parties bave sgreed to submit to erbitretion, the
limitation period shall cease to run vhen elther party commences arbitral
proceedings in the manner provided for in the arbitration mgreement or by
the lawy applicable to such procesdings.

Pu In the abacnc? af any such provision, arbityal proceedings shall
be deemed to commepce on the date on which & requegt that the claim in dispute
be referred to arbitration is delivered at the habitwal residence or place

of tusiness of the other party or, 4if be bas no such regidence or place of
tuginegs, then at his last known residence or place of business,

Article 15
In sny legal proceedings other than those mentioned in erticles 13 and
1ib, inecluding legal proceedings commenced upon the occurrence of:
{8} tune death or ipcapscity of the debtor,

(v} the bankruptcy or any state of insolvency affecting the whole of
the property of the debtor, or



{c) the djsselutiomn or liquidation of a corporstiom, company,
partoership, nasociation or entity when it is the debtor,
the limitation peried ahall cease to yun when the creditor asserfs his claim
in such proceedings for the purpose of obtaining satisfaction or recognition
of the claim, subject to the law governing the proceedings.

Artiele 16

For the purposes of articles 13, 1k and 15, any act performed by way of
counterclaim shall be deemed to have been performed on the game date ag the
act performed in relation to the claim against widch the counterclaiwm is
raised, provided that both the claim aund the counterclalm relate to the mame
contract or to fAeveral contracts concluded in the course of the same
trangection,

Article 17

1.. ¥Where a claim has been asserted In legal proceedings within the
limitstion period in accordance with article 13, 1h, 15 or 16, bdut such legal
proceedings have ended without a decigion binding om the merits of the claim,
the limitation perind shall be deemed to have continued to rum,

2, If, at the time such legal proceedings ended, the limltation period
has expired or hag le;s than one year to run, the creditor ahsll be entitled
to a period of one year from the date oo which the legal proceedings ended,

Article 18

1. Where legal proceedings have been commenced against one debtor,
the limitation period preseribed in this Convention shall ceass to Tun againat



any other party Jointly and severally liable with the debtor, provided that
the ereditor ioforma such party in writing within that period that the
proceediﬁgs have been commenced.

2. |‘Hhere legal proceedings have been commenced by & subpurchsser
agalnst the buyer, the limitstion perind prescribed in this Convention shsll
cease to run in ralstiom to the buyer's claim over against the seller, if the
buyer informs the seller in writing within that period that the proceedings
have been commenced,

3. VWhere the legal proceedings referred to in parsgrephs 1 and 2 of
this article have ended, the limitation period in respect of the claim of the
creditor or the buyer againat the party jointly and severally lisble or
sgainst the seller shall be deemed not to have ceased running by virtue of
peragraphs 1 and 2 of this article, but the creditor or the buyer shall be
entitled to an sdditional year from the date on which the legal proceedinga

ended, if at that time the limitation period had expired or had less than
one year to run.

Article 19
Where the creditor performa, in the State in which the debtor bhas his
place of Wusineas and before the expirstion of the limitation pericd, any
act, other than the acts described in articles 13, 1k, 15 and 16, which under
the law of that Btate has the effect of recommencing & limitation period, a

nav limitation peviod of four yeears ahell commence on the date prescribed by
that law,
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Article 20

1. Vhere the debtor, before the expiration of the limjtstion period,
acknovledgeu in writing his obligation to the creditor, a new limitation
period of four years shall commence to yrun from the date of such
acknovledgement,

2. Payment of interest or partial performance of an obligation by the
dcbtor shall bave the pame cffect as an schnowlcdgement under paragraph (1)
of this article if it can ressopnably be inferred from such payment or
performance that the debtor scknowledgen that obligation,

Article 21

VWhere, a5 & result of a ecireumstance which 15 beyond the control of tie
creditor and which be could neither avoid por overcome, the creditor has been
prevented from causing the limitation period to ceass to runt, the limitation
period shall be extended so a8 pot to expire before the expiration of one year
frem the date an which the relevent circumstance cemsed to exist,

Modification of ‘the limitation period by the parties

Article 22

1. The limitation period camnot be modified or affected by any
declearation or egreement between the parties, except in the ceses provided for
in paregraph {2) of this article,

2. The debtor may at any time during the running of the limitation
period extend the period by a declaration im writing to the creditor, This
declaration may be renewved,
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3. 'The provisions of thiz grricle shall mot affect the validity of a
clause in the conﬁract of gale which stipulates that arbitrel proceedings
sball be commenced within a shorter period of limitstion thad that prescyibed
by this anvention, provided that such cleuse is valid under the law
applicable to the contract of sale,

Gepergl limit of the limitetion perind

Article 23

Hotwithstanding the provisions of this Convention, a limitation period
ghall in any event expire nol later than ten yvears from the date on vhich i¢
commenced to run under articles 9, 10, 1l and 12 of this Convention,

Congequences of the expivation of the limitation pariod

Article 2b

Expiration of the limitation period shall be taken fnto consmideration in
poy legal proceedings onrly if invoked Dy a party to such proceedings.

Article 25

1. Subject to the provisions of paragraph (2} of this article and of
article 24, no clamim shall be recognized or enforced in any legal proceedings
commenced aPber the expiration of the limitation perisd.

2, Notwitbhstanding the expiration of the limitgtion period, ons party
may rely on his claim a3 s defence or for the purpose of set-off sgainst &

claim asserted by the other party, provided thaet in the latter case this may
only be done:
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(a) if botb clmims relate to the same contract or to several contracts
concluded ip the course of the same transaction; or

(v} it thne claima could have been set-orY at any time before the
expivation of the limitation period,

Article 26

Where the debtor perférms bhis obligation after the expiration of the
limitation period, he shall mot om that ground be entitled ip eny way to claim
restitution even if he ;S.id not kpoow et the time vhen he performed his
obligation that the limitation perioed had expired,

Article 27

The expiration of the limitation period with respect to e principal debt
shall have the mame effect with respect wo an obligsetion to pay lnterest on
that debt,

Calceulgtion of the period

Article 28

1. The limitation period shall be calsulated in such a way that it
ghall expire at the end of ithe day vhieh corresponds to the date on which the
pericd commenced to run., If there is no such corresponding date, the pericd
shall expire at the end of the last day of the last month of the limitation

period,

2. The limitation periocd sball be calculated by reference to the date
of the place where the legal proceedipgs are instituted.
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Article 29

Where the lsst day of the limitation period falls on sl officisl holiday
or other dles pon Juwridlcus precluding the appropriate legsl sction inp tha
Jurisdiction where the creditor .institutes legal proceedings or sszerts a
claim as envissged in srticle 13, 14 or 15, the limitation period ehall be

axtended so as not Lo expire uotil the end of the first day following that
official holiday or dies non Jjurildicus on which such proceedings could bve

ipstituted or on which such & cleim could be maserted in that Juriasdiction,

International effect

Artlele 30

The acts and clrcumgtances referred to in articles 13 through 19 which
havae taken place in one Contreating Stete shaell havs effsat for the purpomes
of this Convention in anotber Contracting State, provided that ths creditor

has tekern all reascnable gieps to ensure that the debtor ls informed of the
relevant act or ciroumstances ag soon as pogsible,

PART 11, IMPLEMERTATION
préiele 31

b It 2 Contracting State has two or more territorisl units in which,
sccording to its conmtitution, differemt systems of law are sppiicable in
relation to the matters deslt with in this Coovention, it may, at the time of
signature, ratification or sccession, declare that this Convention shall
extend to-all its territorisl woits or only ta one or more of them, and may
amend ite doelarstion by submitting snother declaration at sny time,
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2., These declarations shall be notified to the Secretary-Gepersl of
the United Nationms and shall state expresaly the territorial units to which
the Convention applies,

3. If & Contrecting State described in paragraph (1) of this article
makes ne declaration at the time. of signature, ratification or accession, the
Conveption shall have effect within all territorial units of that State,

"Article 32

¥here in this Convention reference is made ¢o the law of a State in which
different systems of law apply, such reference shall be construed to mean the
law of the particulayr legal system concerned.

Article 33

Each Contracting Stste shell apply the provisisoe of this Convention to
contracts concluded on or after the date of the entry into force of thig
Convention,

PART I1I. DECLARATIORS AND RESERVATIONS
Article 34

Two or more Cootracting States may at any time declare that contracta of
sale between a seller havipg a place of business in one of thege States and s
buyer baving & place of business in another of these States shall not be
governed by this Convention, because they apply to the matters governed by
this Convention the same or closely related legal rules,
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Article 35

A Conmtractipg State may declare, st the time of the deposit of its
instrument of ratification oo accegsion, that it will not apply the provisions
of this Convention to artiena for womilment of the contrset.

Avticle 36

Any State may declare, at the time of the deposit of its lnstrument of
ratification or sccession, that it shsll not be compelled to apply the
provisions of article 24 of this Convention,

"Article 37
Tnie Convention shall not prevall over conventions already entered iato
or which may be entered into, and wvhich contain provisloms concerming the

matters covered by this Coavention, provided that the meller and buyer have
their places of btusiness in Btates parties to such a convention.

Article 38

1. A Comtracting State which is a party %o an existipg comvention
relating to the international sale of goods may declare, at the time of the
depogit of its ipstrument of ratification or accession, that it will spply
this Copvention exclusively to contracts of interna'tiona.l sale of goods as
defined ipn such existing convertion,

24 Such declaration shall cease to be effective on the first day of
the month following the expiration of twelve months after a pew coovention om

the internetional sale of goods, coneluded under the auspices of the United
Nations, shall have entered into force,
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Article "39

No reservation other than those made in sccordance with articles 3%, 35,
36 and 38 sball be parmitted.

Article U0

1. Declarations made under this Convention shall be addregsed to the
Secretary-Genersl of the United Rationa and absll take effect simmltavecusly
with the emtry of this Copventicn inbte forcae Ila respect of the St&tq
concerned, except declarations msde thereafter, The latter declarations shall
take effect on the firat day of the month following the expiration of six
months after the date of their receipt by the Secretary-General of the United
Kations,

2. Any State which has maede m declaration under this Convention msy
withdraw it at gny time by a potification addressed to the Becretary-Jenaral
of the United Nations, ' Such withdrawel shall teke effect on the firgt day of
the wonth followipg the expiration of six months nfter the date of the receipt
of the notification by the Secretery-Genersl of the United Nations, In the
case of & declaration made under article 3% of this Con;cntiou. such
withdrawval shall slso render inoperative, as from the date on whnich the
withdrawal takes cffecct, any reciprocal declaration mede by shotber Statao
under that article,

PART IV, FINAL CLAUSES
Article W)

This Convention shall be open until 31 December 1975 for signature by all
States at the Headquarters of the United Nations,
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Article 12

This Convention is subjeet to ratification. The inatruments of

ratification sball be deposited with the Secretsry-General of the United
HRationu.

Article 43

Tnis Convention shall remain open for accession by any State, The

instruments of sccession eball be deposited with the Secretary-General of the
United Fations.

Article bY

1, This Couvention ahall enter into force oo the first dsy of tha month
following the cxpivation of plx monthe aftar the date of the deposit of the
tenth instrument of retificetion or accession.

2, For esch State ratifylng or scceddng to this Convention after the
deposit of the tenth insbtrument of ratification or accession, thils Convention

shal) enter into force on the fivast day of the wmonth following the expiration

of six months after the date of the deposit of its ingtrument of ratification
or sccession,

Article k5§

1. Any Contracting State may dencunce this Convention by notifying the
Secretary-Genersl of the United Hetions to that effect.
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2 The denunoiation shall take effect on the first day of the mouth
following the expiration of twelve months after receipt of the potification
by the Secretary-General of the United Hations,

The original of this Convention, of which the Chinese, English, French,
Rugesisn and Bpanish texts are equally authentic, shall be deposited wvith the
Becretary-General of the United Rations,
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CONVENTION SUR LA PRESCRIPTION EN MATIERE DE VENTE
INTERNATIONALE DE MARCHANDISES

Préambule

Les Etats Parties & la présente Convention,

Considérant que le commerce international est un facteur important pour la
promotion de relations smicales entre les Etats,

Estiment que l'adoption de régles uniformes régissant le délai de
prescription en matiére de vente internationale d'objets mobiliers corporels
faciliterait le développement du commerce mondial,

Sont convenus de ce qui suit

TITRE I : DISPOSITIONS GENERALES

Champ d'application

Article premier

2. La présente Convention détermine les conditions dans lesguelles les
droits et actions réciprogues d'un acheteur et d'un vepdeur, issus &’un contrat
de vente internationale d'objets mobiliers corporels, ou concernant une
contravention & ce contrat, se résolution ou 8& nullité, ne peuvent plus étre
exercés en raison de llexpiration d'un certain laps de temps. Ce laps de temps
est désigné dans cette convention par 1l'expression "le d€lai de preseription”.

2. La présente Convention n'affecte pas un d8lai pendant lequel une
partie doit donner notification £ l'autre ou accomplir tout acte, autre que

l'ouverture d'une procédure, scus peine de ne pouvoir exercer son droit.



3. Dans la présente Convention :

a) les termes “acheteur"”, "vendeur" et "partie' désigpent les personnes
gui achétent bu vendent ou qui sont engeges & acheter ou & vendre des objets
mobiliers corporels, et les personnes qui sont leurs successeurs ou ayants cause
pour les droits et les obligations découlant du contrat de vente;

b} le terme "créancier' désigne toute partie gui fait valoir un droit,
gue celui-ci ait ou non pour objet le paiement d"une somme 4'argent;

c¢) le terme "d€biteur” désigne toute partie contre laguelle un créancier
fait veloir un droit;

d) 1l'expression "contravention au contrat” s'entend de toute inex&cution
par une partie de ses obligations ou de toute ex@cution qui n'est pas conforme
au contrat; '

e} le terme "procédure” s'entend de toute procédure judiciaire,
arbitrale ou administrative;

£}  le terme "perzonne' doit s'entendre également de toute société,
association ou entit&, gu'elles soient privées ou publigues, capables d'eater
en justice;

g) le terme "&crit" doit s'’entendre égmlement des communications
adressfes par té€légramme ou par télex;

h)  le terme "année' désigne une année comptie selon le calerndrier

grégorien.

Article 2

Aux fins de la présente Convention
a) un contrat de vente d'objets mobiliers corporels est réputé avoir unm
caractére international si, au moment de la conclusion du contrat, 1l'acheteur

et le vendeur ont leur établissement dans des EBtats différents;



B) le feit que les parties ont leur établissement dans des Etats
différents ne peut &tre pris en considération que s’'il ressort du contrst ou de
négociations entre les parties ou d'informations données par elles svant la
conclusion du contrat ou & ce moment:

¢) si une partie 8 un contrat de vente d'objets mobiliers corporels s
des établissements dens plus d'un Etat, 1'Etablissement est celui qui a la
relation la plus &troite avec le contrat et son exZcution eu égard aux
circonstances connues des parties ou envisagées par elles su moment de la
conclusion du contrat;

d)  si une partie n'a pas d'établissement, sa résidence habituelle

- sers prise en considération;
e} ni la nationslitf des parties ni la gualit® ou le ceractére civil

ou commercial des parties ou du contrat ne sont pris en considération.

Article 3

1. La présente Convention ne s'sppligue gue si, su moment de la
conclusion du contrat, les parties & un contrat de vente internstionale dfobjets
mobiliers corporels ont leur &tablissement dans des Etats contractants.

2.  Ssuf disposition contraire de la présente Conveniion, celle-ci
s'appligue sans &gard & ls loi qui serait applicsble en vertu des régles du
droit international privé.

3. La présentes Convention ne s'applique pas lorsque les parties ont

expressément exclu son application.
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Article &

La présente Convention ne régit pes les ventes

a) d'abjets mobiliers corporels achetés pour un ussge personnel, familial
ou domestigue;

b}  aux enchéres;

¢} sur saisie ou de quelgue sutre maniére par sutorité de justice;

d) 4de valeurs mobilidres, effets de commerce et monnaies;

e} de neviresz, bateaux et adronefs:

£}  d'8lectricité.

Artiecle 5

Ls présente Convention ne s'spplique pas aux droits fondés asur

a) tout dommege corporel ou le dBeés d'une personne;

b)  tout dommage nucléaire csusd par la chose vendue;

¢}  tout privilége, gage ou autre siretd;

d) toute décision ou sentence arbitrale rendues & la suite d'une
procédure;

e) tout titre exfcutoire selon la loi du lieu ou llexécution est
demandée ;

f) toute lettre de change cu tout chéque ou billet & ordre.

Artiecle 6

1. Ls présente Convention ne ¢'appligue pas aux contrets dens lesquels
la partie prépondérante des obligations du vendeur consiste en we fourniture

de main-d'oeuvre ou 4 'autres services.



2. Bont assimilés eux ventes les contrats de fourniture d'objets
mobiliers corporels & fabriguer ou & produire, & moins gue la partie gui
commande la chose nfait d fournir upne partie essentielle des &léments

nécessaires 8 cette fabrication ou production.

Article T

Dans l'interprétation et l'application de la présente Convention, il sera
tenu compte de son carasctére international et de la nécessité d'en promouvoir

l'uniformité.

Durée et point de départ du dElai de pregcription

Article 8

Le délal de prescription est de guatre ans.

Article ¢

1. Bous réserve des dirpositions des articles 10, 11 et 12, le délsi de
prescription court & partir de la date & lagquelle l'action peut &tre exercée.
2. Le point de départ du d8lei de prescription ntest pas retardé :

a) lorsqu’une partie donne & l'autre partie une potification au sens du
paragraphe 2 de l'srticle premisr, ou
b) lorsque la convantion d'arbitrege prévoit qu'aucun droit ne prendra

naissance tant qu'une sentence arbitrale n'aura pas £t& rendue.



Article 10

1. VUne action résultant d'uoe contraveption au contrat peut &tre exercée
& partir de la date & lsquelle cette contravention s'est produite,

2.  Une action fondée sur un défaut de conformité de la chose paut étre
exercée & partir de la date § laguelle ls chose a &t& effectivement remise 8
l'acheteur ou l'offre de remise de la chose refusée par l'acheteur.

3.  Une action fondée sur un dol commis avant ls conclusion du contrat ou
au momeént de cette conclusion ou résultant d'agissements frauduleux ultérieurs
peut &tre exerciée, pour l'application de l'article §, & partir de ls date &

laquelle le fait & &t& ou surait raisonnablement 4G &tre découvert.

Article 11

Si le vendeur a donné, en ce qui concerne la chose vendue, une garantie
expresse velable pendent un certain laps de tewmps ou déterminge de toute auntre
meni€re, le d&lsi de prescription d'une sction fondée sur la garantie commence
4 courir 3 partir de la date d leguelle 1’acheteur notifie au vendeur le faif
motivent l'exercice de son action et, su plus tard, & partir de la date

d'expiration de la gerantie,

Article 12

1. Lorsque, dans les cas prévus par la loil applicable au contrat, une

partie declare la résolution du contrat avant la daete fixée pour son exéeution,



le délai de prescription court & partir de la date & lagquelle la déclaration est
sdressée & l'autre partie. Si la résolution du ¢ontrat n'est pas déclarée avant
la date fixEe pour l'exécution, le délei de prescription ne court gu's partir
de cette detfe.

2. Le délai de prescription de tout droit fondé sur l'inexécution par
une partie d'un contrat prévoyant des prestations ou des peiements &chelonnés
court, pour chacune des obligations & ex@cution successive, & partir de la date
8 laquelle l'inexécution qui les affecte s'est produite. Lorsque, d'aprés la
loi applicable au contrat, une partie déclsre la r8solution du contrat en
raison de cette inexécution, le délai de prescription de toutes les obligations
4 exBcution successive court # partir de la date 8 laquelle la déeclaration est

adressée & l'autre partie.

Cessation du cours et prolongation du délai initial

Article 13

Le délai de prescription cesse de courir lorsque le créancier sccomplit
tout acte qui, d'aprés la loi de lz juridiction saisie, est congidéré comne
introductif d'une procédure judiciaire contre le d&biteur. Il en est de méme
lorsque le créancier forme au cours d'une procédure déjd engagée une demande

gqui menifeste se volont? de faire valoir son droit contre le débiteur.

Article 14

1. Lorsque les parties sont convenues de soumettre leur différend &

1'arbitrage, le délai de prescription cesse de courir & partir de la date &



laquelle l'une des parties engage la procddure dlarbitrage de ls menjiére prévue
par ls convention d’arbitrage ou par la loi applicable a cette precédure.

2. En ll'ebsence de toute disposition & cet &gard, la procédure
dfarpitrage est réputée engagée & la date 8 lagquelle le demande d'arbitrage est
notifiée & la résidence habituelle ou & l'éteblissement de l'autre partie ou, &

défaut, & sa derniére résidence ou son dernier &tablissement connus.

Article 15

Dans toute procédure sutre que celles prévues aux articles 13 et 14, le
- d&lai de prescription cesse de courir lorsque le créancier fait valoir son droit
afin d'en obtenir la réconnaissance ou l'exBcution, sous réserve des dispositions
de 1la loi régissant cette procédure.

Il en est aingi notemment des procédures introduites 8 l'occasion

a) du décés ou de l'incapacité du dEbiteur,

b) de la faillite ou de toute situation d'insolvabilité concernant
l'ensemble des bieps du débiteur, ou

g) de la dissolution ou de le liquidation d'une sgociété, agsodciation ou

entité lorasque celle-ci est le débiteur.

Article 16

Aux fins des articles 13, 1k et 15, une demande reconventionnelle est
conagidérée comme ayant &€té introduite & la méme date que l'acte relatif au droit
auguel elle est opposée, & condition que tant la demande principale gque la
demande reconventionnelle dé&rivent du méme contrat ou de plusieurs contrats

conelus 8u cours de la méme opération.



Article 17

1. - Lorsgu'une procédure a ét€ introduite conformément aux articles 13,
14, 15 ou 16 avant lexpiration du délai de prescription, celui-ci est réputé
avoir continué de courir 5i ie procédure s'est terminée sans qu'une d&cision
ait 8t8 rendue sur le fond de l'affaire.

2. Lorsgu'a la fin de cette procfdure, le d@lai de prescripiion #tait
expiré ou devait expirer dans moins d'un an, le créancier bénéficie d'un délsi

d'un an & partir de la fin de la procédure.

Article 18

1. Une procédure introduite contre un débiteur fait cesser le cours de
la prescription & l'é@gard d'un codébiteur solidaire si le créancier informe ce
dernier par &crit de l'introduction de la procédure avant 1'éxpiration du délai
de prescription prévu dans la présente Convention.

2. Lorsgqu'une procédure est introduite par un sous~acquéreur contre
l'acheteur, le délai de prescription prévu dans la présente Convention cesse de
courlr, quant au recours de l'acheteur contre le vendeur, si 1l'acheteur sa
informé par &crit le vendeur, avant l'expiration dudit délai, de l'introeduction
de la procddure.

3. lorsque la procfdure visée sux paragraphes 1 et 2 du présent erticle
s'est terminfe, le d8lai de prescriptics du recours du créancier ou de l'acheteur
¢ontre le débiteur solidsire ou contre le vendeur est répul® ne pass uvoir cessé
_de courir en veriu des paragraphes 1 et 2 du prfsent article; le eréancier ou
1'ascheteur dispose toutefois d’un délaei supplémentaire d'un an & partir de la
date 8 lrguelle la procédure s'est terminée, si & ce moment-13 le daélai de

preseription est venu & expiration ou 8'il lui reste moins d'un an & courir,
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Article 19

Lorsque le créancier accomplit, dans 1'Etat od le débiteur s son
&tablissement ‘et avant 1'expiretion du délsi de prescription, un acte autre gue
ceux prévus aux articles 13, 14, 15 et 16 qui, d'sprés la loi de cet Etat, a
pour effet de rouvrir un délai de prescription, un nouveau délai de quatre ans

commence i courir 4 partir de la date fixée par cette loi.

Article 20

1. Lorsque, avant l'expiration du délai de prescription, le débiteur
reconnait par &crit son obligation envers le créancier, un nouvesu délai de
prescription de quatre sns commence & courir £ partir de ladite reconnaissence.

2. Le peiement des intéréts ou l'exécution partielle d'une obligation
par le d&€biteur a le méme effet pouwr l'application du paragrephe 1 du présent
article qu'une reconnaissance, s'il peut raisonnablement Etre déduit de ce

paiement ou de cette exécution que le débiteur reconnbit son obligation.

Article 21

Lorsgu'en raison de circonstances gul ne lui sont pas imputables et qu'il
ne pouvait ni &viter ni swrmonter, le créancier est dans 1'impossibilité de faire
cegser le cours de la prescription, le d8lai est prolongé d'un an & partir du

moment ol lesdites circonstances ont cessé d'exister.

_ll..



Modification du délal de prescription par les parties

Article 22

1. Le délai de prescription ne peut &tre modifié, ni son cours changé, par
une déclaration des parties ou par voie d'accord entre elles, sauf dans les cas
prévus au paragraphe 2.

2. Le débiteur peut & tout moment, pendant le cours du délail de
prescription, prolonger ce délal par une déclaration &crite adressée au
crésncier. Cette 48clerstion peut €tre renouvelée.

3. Les dispositions du présent article n'affectent pas la validité de
toute clause du contret de vente stipulant que la procédure d'arbitrage peut
gtre engagfe dans un délei de prescription plus bref gue celui qui est prévu
par ls présente Convention, & condition gue ladite elause soit valable au

regard de la lol applicable au contrat de vente.

Limitation aénérale du délai de prescription

Artiele 23

Nonobstant les dispositions de le présente Convention, tout délai de
preseription expire dix ens au plus tard apréds la dste i lasquelle il & commencé

& courir conformément aux articles 9, 10, 11l et 12 de la présente Convention.
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Effets de )l'expiretion du dé€lai de prescription

Article 2k

L'expiration du d&lai de prescription n'est prise en considération dans

toute procédure que s5i elle est invoquée par la partie intéressé@e.

Article 25

1. Sous réserve des dispositions du paragraphe 2 du présent article et
de celles de l'article 24, aucun droit n'est reconnu ni rendu exécutoire dans
asucune proc&dure entamée aprés l'expiration du délai de prescription.

2. Nonobstant 1'expiration du délai de prescription, une partie peut
invoguer un droit et l'opposer d l'autre partie comme moyen de défense ou de
compevsation, & condition dans ce dernier cas :

a) que les deux créances soient nées du méme contrat ou de plusieurs
contrats conclus au cours de las méme transaction; ou

b) que les créances aient pu fsire l'objet d’une compensation & un

moment quelcongue avant 1l'expiration du d8lei de prescription.

Article 26

S1 le débiteur exécute son obligation aprés l'expiration du dé&lai de
preseription, il n'a pas le Jroit de demander la restitution, méme s'il
ignoreit su moment de l'ex@cution de son obligation gque le d&lai de

prescription 8talt expiré.

_13_



Article 27

L‘expiration du d&lal de prescription guant au principal de la dette a le

méme effet quent aux intéréts de celle-ci.

Calcul du délai de prescription

Article 28

~

1. Le d8lsi de prescription est calcul@ de maniére & expirer & minuit le
Jour dont la date correspond & celle & laguelle le délal a commencé 8 courir.
A dé&fauvt de date correspondante, le délai de prescription expire & minuit le
dernier jour du dernier mols du terme.

2. Le Aélal de prescription est calculé par référence & la date du lieu

ol ls procédure est engagée.

Article 29

Si le dernier jour du délai de prescription est un jour f2rié ou tout sutre
jour de vacances judiciaires mettant obstacle & ce que la procédure soit entamée
dens la juridiction oU le créancier engage une procédure judicisire ou revendigue
un droit comme prévu aux articles 13, 14 ou 15, le d&lai de prescriptign est
prolongé de fagon & englober le premier jour utile qui suit ledit jour f&rié ou

jour de vacances Jjudiciaires.

- 1k -



Effet internstional

Article 30

Aux fins de la présenté Convention, les actes et circonstances prévug aux
articles 13 & 19 qui ont &t€ accomplis ou se sont réalis€s dans un Etet
contractant produiront leur plein effet dans un sutre Etat contractant, &
condition que le créancier ait fait toute diligence pour que le débiteur en

goit informé & bref délai.
TITRE 11 <« MESURES D'APPLICATION

Article 31

1. Tout Etat contractant qui comprend deux ou plusieurs unités
territoriales dens lesquelles, selon s& constitution., des aygtémes de droit
différents s'appliquent dans les matifres régies par la présente Couvention
pourra, au moment de la signature, de la ratification cu de 1l'adhégion,
déclarer que la présente Convention s'appliquera & toutes ses unités
territoriales ou sewlement & 1'une ou plusieurs d'entre elles et pourra &
tout moment smender cette déclaration en feisant une nouvelle déclaration.

2. (Ces déclarations seront communiquées au Secrétaire général de
1'Organisation des Nations Unies et indigueront expressément les unités
territoriasles auxguelles la Convention s'applique.

3. 5% un Btat contrectant mentionn® eu paragraphe L du prégent article
ne fait aucune déclaration lors Ce la signature, de la ratification ocu de

1'adhésion, la Convention s'eppliquers & l'ensemble du territoire de cet Etat.
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Article 32

Lorsque dans la présente Convention, il est fait référence & la loi d'un
Etat dens lequel s'appliquent des systémes juridiques différents, cette
référence sera interprétée comme remvoyant & la loi du systéme juridique qui

est concerné.

Article 33

Chague Etat contractant appliquera les dispositions de la présente
Convention aux contrats qui ont &té conclus & partir de l'entrée en vigueur

de la Convention.
TITRE III : DECLARATIONS ET RESERVES

Article 3k

Deux ou plusieurs Etats contractants peuvent d8clarer & tout moment que
les contrats de vente conclus entre des vendeurs syant leur &tablissement sgur
le territoire d'un de ces Etats et des acheteurs ayant leur &tablissement sur
le territoire d'un sutre de ces Etats ne seront pas régis par la présente
Convention parce que, sur les matiéres qu'elle tranche, ils appliquent des

régles juridigues identigues ou voisines.
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Article 35

Tout Etat contractant peut déelarer, su moment du dépdt de son instrument
de ratification ou d'adnésion, qu'il n'asppliquera pas les dispositions de la

s
présente Convention aux actions en annulation du contrat.

Article 36

Tout Etet peut déclarer, su moment du 48pdi de son instrument de
ratificagtion ou d'asdhésion, qu’'il n'est psas tenu d'sppligquer les dispositions

de l'article 2h de la présente Convention.

Article 37

La présente Convention ne déroge pss aux conventions déj8 conclues ou &
conclure eb qui contiennent des dispositions concernant les metiBres régies
par ls présente Convention, & condition que le vendeur et l'scheteur aient leur

établissement dans des Etats parties & l'une de ces conventions.

Article 38

1. Tout Ftat conmtractant gui est partie & une convention existante
relative A la vente internationale d'objets mobiliers corporels peut déclarer,
su moment du d&épdt de son instrument de ratification ou &'adhésion, qu'il
eppliguera la présente Convention exclusivement aux contrats de vente inter-

nationale d'objets mobiliers corporels définis dans cette convention existante.
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2. Cette déclaration cessera d'avoir effet le premier jour du mois
suivant 1l'expiration d'une période de douze mois aprés qu'une nouvelle convention
sur la vente internationale dfobjets mobiliers corporels, conclue sous les

auspices de 1°'Organisation des Netions Unlies, sera entrée en vigueur.

Article 39

Aucune autre réserve autre que celles feites conformément aux articles 3,

35, 36 et 38 de 1ls présente Convention n'est sutorisée.

Article O

1. YLes déclaerstions feites en application de la prEsente Conveption seront
adressées au Secrétsire général de 1'Orgsnisation des Nations Unies et prendront
effet & la dete d'entrée en vigueur de le préseote Convention 8 1'égard de 1'Etat
d8clerant. Les d8clarstions faites postBrieurement & cette entrée en vigueur
prendront effet le premier jour du mois suivent llexpiration d'une période de
six mois aprés la date de leur réception par le Secrétaire général de
1'Crganisation des HNations Unies.

2. Tout Etat aysnt fait une déclaration en vertu de la présente Convention
peut # tout moment la retirer par une nobification adressfe au Secrétaire général
de 1'Organisation des Nations Unies. Ce retrait prend effet le premier jour du
mois suivant l'expiration d'une période de six wois sprds e dete 4 laguelle le
Secrétaire général de 1'Organisation des Natioos Unies en sura regu notification.
Dans le cas d7une déclaraiion faite en vertu de l'larticle 3k, elle rendra
également cadugue, 8 partir de sa prise d'effet, toute dEclaretion réciprogue

faite par un autre Etat en vertu de ce mEme articla.
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TITRE IV . DISPOSITIORS FINALES

Article 41

La présente Convention sera ouverte & la signsture de tous les Etats, au

Sigge de 1'0Organisation des Nations Unies, jusquleu 31 décembre 1975.

Article h2

La présente Convention est soumise d ratificetion. Les instruments de
ratification seront déposég auprés du Secrétaire générgl de 1'Organisation des

Nations Unies.

Article 43

La présente Convention restera ouverte & l'adhésion de tout Etat, Les
instruments d'adhésion seront déposés auprés du Secrétaire générel de

1'Organisation des Nations Unies.

Article Uk

1. La prészente Convention entrere en vigueur le premier jour du mois
suivent l'expiration d'une peériode de six mois aprés la Gaete du dépdt du
5&*5233 instrument de ratification ou d'adhésion.

2. Pour chacun gdes Etats qui ratifieront la Convention ou y adhéreront
aprés le dépdt du SR  instrument de ratification ou d 'adhésion, la

Convention entrera eén vigueur leé premier jour du mols suivant l'expiration d'une
P



période de six mois aprés le date du depdt par cet Etat de son instrument de

ratificalion ou d'sdhésion.

Article 45

1. Chague Etat contractant pourra dénoncer la présente Convention
par notification adresse & cet effet au Secrétaire général de
1'Crganisation des Nations Unies.

2. La dénonciation prendra effet le premier jour du mois suivant
1l'expiretion d'une période de douze mois eprés la date & lagquelle le
Secrétaire général de )'Organisetion des Nations Unies en sura recu

notification.

Article L&

L'original de ls présente Convention, dont les textes anglais, chinois,
espagnol, frangais et russe font &galement foi, sera déposé auprés du

Secrétaire général de 1'Organisetion des Nations Upies.
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KOHREHRIMA OF MCKOBOH HNABHOCTY B MEXJIYHAPOIHOIA
KYTUIE -ITPOJAXE TOBAPOB

OPTAHVIBAINMA OFbEIVHEHBENX HALUH
1974



KOHBEHIMA OB UCKOBOH DABHOCTY B MEXIYBAPOIHOI
KYTUIE-NTPONAXE TOBAFOB

llpeaubyna

Tocynapcrpa-yuacTHuky ‘HacToameli Konusenuum,

CYMTaR, YTO MEXNYHAPONHAA TOPTOBNA SABNAETCA BAXHUM (AKTODOM
B YKDEINeKUU APYXECTBEHHHX OTHONMEHWH MexXy TOoCyRapcTBamu,
CUUTAA, UTO NPUHATHE E€AMHOOGPAIHHX NPABMI, DPeTYIUDYRUUE UC-
KOBYW HaRHOCTE B MeXNyHaponHuoli xymne-nponaxe Topapos, Oyner co-
nelfiCTEOBATE DAIBUTUR MMPOBOH TOProBIY,
COINIBCUWINCE O RURECIEXFIUeMm:

YACTE I. OCHOBHHE NOJOXEHNA

Cdepa npumexnenus

Craren 1

1. Hacroaman KonBeHuMs onpenensieéT YCAOBHA, NPU KOTOPHX
TpeSOBAHMA NOKYNATENs M Npolasua mpyr K APYry, BHTEKAKWHMe U3 NO-—
FOBOPE MERAYHBDONRO# KYNMNU-NPONAXM. TOBAPOB UM CBAIAHHHE C €T0
HAPYWEHUEM, NpEeKpANEHMeM JIU60 HenelCTBUTENILHOCTHI, HE MOIYT ONTh
OCYMECTBIEHN BCHERCTBME MCTEUEHWA ONPENeNneHHOTO MNEepPHONa BPEMEHH.
Taxoli nepuon speMeHM B nanbHelfiwem HMMenyercs “cpoxk uekKoso$l pasvHOCTH®

2. llpenuverToM perynupopanus HacTosmei HoHBeHUHMM He HBIAKTCHA
CPOKM, B TEUEHME KOTOPMX OMH& M3 CTOPOH B KB8YECTEE YCIOBUA NpUoG-—
peTeHus MWIM OCYWECTBJERMA CBOEIs Npara TPeOSOBRHMA MOXeT OHTH
ofAaaHa HENDEBKUTL YBEOOMJIEHNE JAPYTolf CTODPOHE MAM COBEPDUUTL KBKME-
anGo peficTswa, OTIMUHNE OT BOICYXNEHUA NPOUIBOACTBE I1C DACCMOT-—
PERUK CHODS.



J. B cuncne uHactommelh Houmenumm:

a) ‘"moxynartens" ¥ “"npomamBeu’ uam "cropowa' -~ 3TOo ANuA,
KOTOpHE MNOKYINAKT UiM NPORAKT, NUGO COINARAKTCA KYOUTH MIM
NpORATE: TOBADH, & TAKXKE JMUUE, K KOTODWNM IEPeuny PABS UAM O0fAw
BAHHOCTY, BHTEKAPDUME M3 LGOIOBOPA KYNAU-NDONBXY;

b) "kpenuTop" - ITO CTOPOHA, NPENBABIARMAA TPOGOBAHME,
HE3B8BUCUMO OT TOIO, RBJIAETEA MK OHO NEHEeNHHM;

¢) "ponxHuK" ~ 3TO CTOPOHA, K KOTOPOlW KpemuTop NpenbAB-
naeT rpeloBanne;

d) ~ "HapymeHu®e HNOTrOBOPA" = 3TO HEMUCTIONHEHWE WNY HEHALIE-—
xames HCHOJHEHHE HOTOBODA;

e) -"paccumorpenme cnopa' - atTo cyneSHoe, apluTpaxHOoe u
AINMMHUCTDPATHEBHOE DB3CHUDPATENLCTBO;

£) "nuuo" oanauaeT Taxxe MROYY KOPNOPAUMI, KOMIAHWO, TO=
BAPHEECTRO,, ACCOUMALMIO HWIM HHFK® ODTEHH3ALMD, KOTOPHE MOTYT BN-
CTYTIATH B KEUECTBe KCTUA UMM OTRETUMKA, HEIBBMCHUMO OT TOro,
ABAAKTCA N¥M OHM WACTHHMWM MIYM TOCYHAPCTBEHHHNY;

g) '"nuceMenHam dopma' o3HBYAET TAKRKEe COOCMEHHA 10 Tele=-
rpady ® Tenertaliny;
h) "rop" oaxayseT TON, UCUYUKCJAAGMHE IO TPUTOPUBHCKOMY
KBNEeHIAD0 .
Crarpn 2

Ina uenedt nacroAme#t KoHmeHuMu:

a) HOTOBOD KYTNNIM-NPOASXM TOBAPOB CUUTEETCH MOXIYHADONHHM,
€C/AK B MOMEHT 38KJAKWYEHMA JOTOBOPA KOMMEDUECKME& NpPEeANpPUATHA
MOKYaTeNA ¥ NPOZABLA HAXOAATCH B PA3HHX TOCYRADPCTBAX;

b) TO OGCTOATENBCTBO, HTO KOMMEDUECKKE NPENNDPUSATHUS CTODPOH
HAXORATCR B PABHNX TOCYRBPCTERX, HEé NDUHMMBETCH BO BHUME&HMKE,
ecnAfl 37TC He BHTEKAET HM ¥W3 NOTOBOPA, HY U3 MUMEBIMX MeCcTO 1o
MIKX B MOMEHT €r0 3IaKJIOUEeHUA LEeNOBHX OTHOWeHUI uay ob6wmena UHHOP=-
MauMell Mexny CTOPOHAMHM;

¢) ecnyu CTOPOHA B8 NOTOBODE KYIIU-NPONEXM MMEET KOMMepuecKue
NpeAnNpHATUR GoJiee, Y@M B OHOHOM TOCYIADPCTBE, KOMMEDUYECKHM



nApennpuATMeM C6yneT CIUTAThCA TO, KOTOPOE, C YYETOM OGCTOATENLCTS,
M3BECTHHX CTOPOHAM MIM NPERNONATABUUXCA MMM B MOMEHT 3BKIpUeHUA
ROT'OBOD&, WMEET HBRMGONEee TECHYKX CBA3b C ROTOBOPOM X €T0 HCNONHEHUEeM;

d) ecaM cTOpOHA He MMEeT KOMMEDHECKOTro NPenANpUATHA, TO Npu-
HUMEETCH BO BHUMEHME €€ NOCTOAHHOE MeCTOXUTEeNLCTBO;

e) He NDUHMMAETCHA BO BHMMAHWE HM HALMORANBHAA NDUHANIERHOCTb
CTOPOH, HM MX TI'PaxI8HCKUl unu Toproeufi ¢TATYC, HM IPAXDAHCKMUIE MK
TOPTOBHIT XApaKTED NOTORODA .

Crarpg 3

I. Hacrosuaa KOWBEHUWA NPUMEHAETCH TOJNLKO B TeX CIYyU8RX, ECIAK
KOMKEDUEeCKNME NPEANPHATKA CTOPOH NOTOBOPA HMEeXAYHEPONHOW KyTIAM-IDPO—
q8XY TOBAPOB B MOMEHT €@r0 JBKIKYEHUA HAXORATCA B JOTroBApURAKNMXCR
rOCYnapcTBax.

2. [Hockoneky nacroameil KonpeHuue# HE NPeNyCMOTDEHO MHOE, OHA
NpUUMEHAETCH BHE 3ABHUCHMOCTYN OT INpa&EB&, KOTODOE MOIN0O O NORIERETH
APUMEHEHMI0 B CUNY HODM MEXIYHADPORHOTO YAECTHOIC IDEBA.

3. Hacroamas KoHpeHuUMA He NPUMEHAETCA B TeX CAyJYanXx, Korpa
CTOPOHN HOTOBOPA KYNAU-NPONBXK B FACHO BHPAXEHHOU fopme HCKNOWWIM
€e NpUMeHeHMe .,

Cratsa 4

Hacroswang KoHBeHUMA He NpUMEHAETCH K npouaxe:

a) TOBADOB, KOTOpHE NPUOGPETawTCR NJIR JUUHOTO, CeMelHOTO unu
DOMELHE TO NOAb3 ORAHUA:

b) ¢ ayKuuoHs;

¢) B NOPANKE MCMNONHUTENBHOTO NPOM3BONCTEA WIM UHHM OUPRIOM B
CHIy 38KO0Ha;

d) GoHpnOBMX OyMaT, AaKuuii, ofecrneuuTensHux Symar, OCOODOTHHX
noxyme HTOE W HNeHeT;

e) CyYIOB BOXHOTO ¥ BCAOYWHOTO TPAHCNOPTA;

f)  BAEKTPOBHEDPTMM.



Cratra 5

Hacrosmes HouseHUMA He [MPYMMERAETCH K TPE6OBHHMHM, OCHOBOHHBM

8) TNpPUYNHEHUM CMEeDTU WNM IOBPeXneHMM 3NOPOBLS JuUA;

b) AzepHoM yueple, NPUUMHEHHOM NPONAHHLMYK TOBADAMK;

¢) 3anore, MAOTEKe WI¥ MHOM OCECNEeVeHUM BEWHOIO XAPAKTEDpa;

d) peweHuy MNM NOCTAHOBNEHUM, BHHECEHHOM B DE3YNLTATE paC=-
CMOTPEHUA CHOpa;

e) HOKyMEHTEe, HO KOTOPOMY MOXET 6HTH OCYWECTBIGHO NDUHYAX-
TENLHOE MCNONHEHWEe B COOTBETCTBMM C 3BKOHSBMM TOTO MECTA, IIe Mcnpa-
WXBAETCA TAKOE MCINONHEHNE;

£) ueke, NEPEeBOXHOM WM NPOCTOM BEKTENe.

Ctarrg 6

I. Hacrosman KOxrRenuU¥ss HEe NpUMEHAETCA K NOTOBOPAM, B KOTO=
PHX OGASATENHCTBA NPOJNABUA B3AKIKYBKNTCHA B OCHOBHOM B BNIOJHEHWH
padoTH WAM B OPENOCTABIEHUKN MHNX JCAYL.

2. JlloroBops HA HOCTABKY TOB8DOBR, NOWJIEXKANMX M3 TOTOBIEHMND
“N¥ MPOM3aBOACTBY, CUUTAWTCH HNOTOBCDAMM KYMIM-NPONAXW, 8CAN TONb~
X0 CTOpOHA, J38KA&3NBAIRAA TOBADH, He 6epeT HA celfA o0A3&TENbLCTBO
NOCTABUTH CYMECTBEHHY® Y8CTh MATEDHENOB, HEOOXONMUMNX HJIA M3TOTOB=
NleHUA WK [POUIBONCTBA TAKWX TOEADOB.

Crates 7/

Mlpy TONKOBAHUN ¥ NpPUMEeHeHRNW mnonoxenuyi mactopuel Kormeuuuwm
HAONeXUT YUUTHBATE €€ MEeXIYHADORHHY XBapaKTep M REOOGXONUMOCTH CO~
Ae#iCTBOBATE HOCTHUXKERUN E€NUHOOOGDA3UHA.



Cpeg HCKOBOY HABHOCTHM ¥ HAYANO eI TOVeHUR

Craren 8

Cpox ucxoBolf NABHOCTM YCTEAHABAMBAETCA B YETHPE [OIA.

Crarsg 9

I. Teuerve Cpora UCKOBOJ NBBHOCTH HAUMHAETCH CO AHA BOIHUK-
HOBEHUH NPABA HE KCK, 38 UCKIKUEHMEM CIYYBEeB, NPeiyCMOTPEeHHWX
cratesuyn 10, II u I2.

2, Hawyano TeveHus CPOKE KCOKOBOR HBBHOCTH HE OTKINANNBAETCH
H3~-38 TOTO, UTO!

8) oOfHA CTOpPOHA MOXeT ONTbh OO6maAHE HanpasuTs napyrol cropone
yBenowneHue , YIOMAMyTOe B nyHKRTEe 2 c¢Tarex I, uam

b) B BpORTPAXHOM COTNANEHKHM COREDXUTCH JCIOBME, COLNIACHD
KOTOPDOMY HO BRHHECEHESH apd%rp&xuoro pemeHUs HEe BO3ZHUKAET HUXEKOYO
Npass TPelOBAHMA .

Crarsa I0

I. Tlpaso HA MoK, BHTEKawmee M3 HAPYLEHMS HOIOBODE, CUMTHETCH
BOBHMKIMM B NEHb, KOTNE MMENO MECTO TaKOe HADYHeHME.

2. Tlpaso H& MCK, BHTekawmee M3 nefexTa MIK MHOIC HECOOT-
BETCTBUA TOBADA YCJIOBUAM NOTOBODPA, BO3HMKAET CO KA (PAKTUUECKOH
nepenauy ToOBAPA NOKYNATENl MAM ero OTKa3a OT NPUMHATUA TOBAPA.

3. Ilpaso HA uCcX, OCHOBEHHOE HA OCMaHE, COBEPUEeHHOM Ao nubo
BO BpeMa 3BKAKNEHMA NOTOBOPE MIAM BO BPEMA €TI0 WUCMNONHEHMA, BO3IHMKEET
€O DHA, KOrna oOMAR 0NN WIM DA3YMHO MOT 6HTH OGHADPYXEH.



Crarsvn 11

Ecnyu nponaBey NpezoCTEBMS B OTHOLEHUM TOBADPA NPAMO BHDAMEH—
HYW F8DAHTHUX, CPOX NEHCTBUA KOTODPOit OTPAHMYEH ONpPEHESIeHHHM NePHO-
ZOM BPEMEH¥ MH[I¥ MHHM CNocofoM, TeueHue MNCKOBOH RBABHOCTM NO TPeSo-
BAHMAM, BHTEKANNMM U3 TAKO} TAPAHTHM, HAUUHBETCH CO OHA YBEROM~
NeHUA NMOKynarteNeM npopapua o PaxKTe, NOCAYAMBIEM OCHOBAHMEM TBKOTO
TpefOoBaAHUA, OOHAKO He NL3JNHeE OKOHUYUEAHKA CPOXA HeiCTBMA TapPaHTHM,

Crater 12

I. Ecny npu HaMMuuM OGCTORTENBCTE, OPENYCMOTPEHHHX TDHME-
HUMHM K HOTOBOPY NPABOM, ORHA M3 CTODPOH MOXET 3BABMTH O TNDEKDE=
meHuy HOTOBODA IO HACTYMNEHMA CPOKA €ro MCIONHEeHMA ¥ 38ABNAeT 06
BTOM, TEUGHHME JABHOCTU IO UCKY, OCHOBEHHOMY HA TAKOM OCCTOHTENBET=
B2, HAUMHBETCHA CO JAHA 38ABNeHMR IpYyroyl cropore. Ecnx 3sasneHue
O NPpexKpaNeHVH JOTOBOPE HE CHENBHO RO HACTYNMIEAHA CPOHA €r0 RCOON~
HeRMA, Teuenwe MCKoBO§ HABHOCTY HAYVMHAETCA CO OHA HBCTYII@HMA
CpOKa MCHONHeHMA JOTOBOPA.

2. CpOK HBBHOCTH IO MCKY, BHTCKBWEOMY M3 HADYUOHUA ONHOH
CTOPOHO{l HOTOBOPA YCJOBMA O NOCTABKE WIM ONJBTE TOBADA IO YACTAM,
HOUMHAETCA B OTHONEHMM KaXRO@l OTHeNBHON YACTH CO NHA, KOTNA
NPOM3 OWNO NBHHOE HADPYUEHWEe . ECAM COYNBCHO NPHUMEHMMOMY X NOIOBODY
Npasy ONHa ¥3 CTOPOH MOXET IARBMTE O MNPEXDANSHHUM INOTOBOPAE
BCAGACTBUE TAKOIO HAapDYmeHHUs # IARBAAET 006 3TOM, TEUEHKE MCKOBOHR
fABHOCTH B OTHOMEHMM BCEX COOTBETCTRBYWIMUMX uscTell HMAUMHAETCH CO
NHA 3BABNEHUA npyro#fi cropoxe.




Craren 13

Teuenne cpoka KCKOBOH NBBHOCTH NPEPRBEETCH, KOTRA KPERRETOD
copepmaer nelicrame, Koropoe IO NPBBY CTPBHN CYN&, Ije Bo3fyxnaeT—
Cfl neNno, PARCCMATDUBAETCH KEK BOaGyXHeHue CYReCHOTO palalxpaTenbeT-
B& NPOTHE JNOJMXHMKE WIV KK npea»ssienne TPeUOoBRaHME B XOUE pAHSeE
HEYATOr¢ CyReCROTO Pa3CUPATENLCTBE NPOTHE NOAXHUKA C LENbH Noxy-
YeHHR YHOBNETBOPEHMA MIK NPU3IHAHMA 9TOT0 TPeSORAHMA.

Craten I4

I. Ecam no cornameHu® CTOPOH CHOP MOXKY HMMK NMOANeXHT PA3—
pelieuun B apénrpaze, TOUSHHE CDPOKE HCKOBON MABBOCTH [IDODHBEETCSH,
KOorRa nu6es M3 CTOPOH BOICYRNBET aPOUTPEXHOE DA3CUDETENHCTBO B
COOTRETCTEHE ¢ NOPARROM, KOTODRY DPERyCMOTPSH ADOUTPAXHNM COTNA-
WeHWEN MNY MPABOM, NPUMERMMHM K TAKOMY DA SHPATENLCTEY.

2. Ipu OTCYTCTBMM B APOMTPAXHOM COTZIANOHMM WIM B. MPHUMEHUMOM
npnne‘coomnefewsymmux nonoxexnull apturpaxsHoe pPasCHDATEIALCTBO CHMw
TAQTCHA HAYATHM B JeHb, KOTHA J8ABNEHWS O nepensue GNOPa B ADPOAT-
PEX JOCTABIAEHO NO MECTY MNOCTOAEHOIO XHTENLUTBE MAM fI0 MeCTY Ha~
XOXNOHUA KOMMEPHECKOro frpennpuarTus npyroldl eropous, Aufo, 38 HEeNMe -
HEEM TBKOBWX, [0 NOCHEAHEMy ¥3BECTROMY MECTY €€ MOCTOAHHOrC Ei-
TENHCTER MIM HAXORIEHME €€ KOMMEeDHEeCKOTo OpPenIPHATHR . ’

Crarea 15

‘Tipu paccHOTDeRUN CINGCPE B NODAIKE MHOM, Yeu 370 NPeRyCMOTPEHD
B crarpAx I8 u I4, B uacTHOCTH, NpK Pa3lfMpPETeNbCTBE, MAYATOM B
CEHSYU:

a) €O CMepPThi MAM OTDRHKUEHMEM ODaBO- WIM ReecnocofHoCTH
DONMHUKE ,

b} ¢ GAHKPOTCTBOM WIAM OOLABINEOHKEM O HECOOTORATENLHOCTM
HONEHKUKE, 3aTDAIVBEXENEN BOE €T0 UMYNECTBO,



€) ¢ DPOCNYCKOM MA¥ NuxXBMnaumei mpngwumeiics AONXKHUKOM KOPRO=-
PBUMHY, KOMMBHMM, TOBADHMEECTBR, &CCOUUBLKM HMIK MHOW ODPraHR38LME,
TEUEHNE CPOKA KCKOBO} NBBHOCTM IpepHPAETCA, KOTKA KPERUTOp, B Lew
NAX NONYUeHUA YROBIETBOPEHUS WIM NPHIHAHMA CBOETO TpeSOBAHUA
NPEeRBABIAET €I0 B XOHe FKA3ARHOTO PECCMOTPEHMA, NPK yCIOBMM, OX-
RAKO, COGNMOIeHMS HODM NMpABa, PETyNUDPYOMUX TaxoH nopﬁnox.paccuor;
PeHHA crnopa.

Craten 16

Ins unenei crareyt I3, I4 u 15 BcrpeuHoe TpefoBaHMe CUMTAETCH
NPeqbRBJIEHHNM B TOT Xe HOeHb, YTO ¥ TPEeCORBRAHME, NPOTUE KOTOPOT'O OHO
JIAABNAGTCH, NBPU FCHOBMKM, UTO o0B TPeUCBAHKHA BHTEK&NT K3 ORHOTO UIH
HECKONBKUX B3BUMOCEA3AHHHX NOTOBOPORB. v

Crarsa I7

I. Ecnu TpeBopaHue NpeubABAEHO B Npelesax cpoxKa MCKOBOH# nep-
HOCTHK B COOTBETCTRMM coO cTarhaMu I3, I4, 15 unm 16, Ho pacCumoTpe-
HHE CUOoDAa 38MOHUKNOCE 6683 BUHECEHHR DONEeHMS IO CYHecTBY Tﬁedonaﬂuﬁ,
TEYEHUE CPOKE WCKOBOH HABHOCTY He OYHNeT CUMTATHCH IPEPBAHHKM.

2. Ecny Ha MOMEeHT TBKOIU0 OKOHUAHNA PACCHMOTPEHMA CIHODPA CPOoX
WCKOBOY IABHOCTH MCTEX MM MCTEKART MeHeEe ueM uePpe3 rofl, KPeIxTop
WMEeeT INpano HAa NpelrfABleRUe TPeSOBAHKA B TEUYE€HMEe OJHOrO rofia, CHHU~
TAA CO OHA OKOHYAHMA DPBCCMOTDEHUR CHOPA.

CraTen 18

I. Ecny npoM3BONCTRO N0 PACCHMOTDPEHMK CNOPA BO3CYXAEHO B OT-—
HOWMEHVH OHHOTO UONEHMKA, TEueHMEe CPOKA MCKOBO{ HRBHOCTU, MNPEeAYCMOT-
pesHoro B rHacrtorueit KonmenHumu, npepHReeTcs B OTHOWEHMM NW6OH npyroi



CTODOHH , Hecymeldl CoAURBPHYI® OTBETCTEBEHHOCTL ¢ HNONKHUKOM, IPH YCAO-
BHM, YTO KPEAMTOP B NpeneNlaX yKA3aHHOTLO CPOKA B NUChHMEeHHON Jopme
YBEROMUT 3ITY CTOPOHY © BO3CYXNEHUW NPOUIBONCTBEA.

2. Ecnv npousponCcTBO MO PBCCMOTPEHUK CHNOPE BO3OYXKAEHO NpO~
TUE MOKYM&TENA CYGNOKYNATEN8M, TEYeHUWE CPOXA MCKOBOK HABHOCTH,
NpenycMOTpeHHOrO B Hacroamelt Konpewuuu, npepuHBaeTcs B OTHOEEHWHM
TPeGOBAHVA NOKYNATENA K NPORABUY, €CIM NOKynaTeab B Npenesax yka-~
38HHOTO CPOKa B NMUCLMEHHON (opme yBENOMNAET NPOREBLA O BO3CYRLEHMM
NpOoU3 PORCTRA.

3. TIlo OKOHUGHMM FKA3AHHOTO B NYHKTAX 1 ¥ 2 NAHHOH CTATHYU
NMpPOUI BOACTB& [0 DACCMOTPEEVMK CIOPA TEREeHHEe CPOKA MCKOBO{ 18 .)CTH
o TpefoBaHMO KPEXWTOpPaA B OTHOMEHHWW CTOPOHH, Hecyme#l conu, .. HYy®
OTBETCTBEHHOCTh, MAU NO TPEOOBEHUW NOKYNATENA B OTHOWERUU INPORA B~
ua He 6yneT CUMTATEHECH NPEDBAHHHEM B CHAY DyHKTOB I ¥ 2 HaHBOH
CTaTby, OAHABKO KDPEnMTOD MNM NoxynareNls CYHeT MMeTh NPAaBO H& Npelb-
ABJeHYe TPeOCOBBHUA B TEUCHME OJHOTC IOAd, CUMHTAA CO NHA OKOHUAHUN
NPOUIBONCTBA, £CJHU K 3TOMY BDEMEHU CPOKX HCKOBO¥ ABBHOCTKH HMCTEK
MNY MCTEKAET MEHEE ueM Yepe TIoX.

Cratws IQ

Ecny KpemuTop B0 MCTEUEHMR CPOKA WCKOBOHW INBBHOCTH COBEpmAST
R rocymapcTse, e HONKHUK UMEEeT CBOE KOMMEeDUEeCKOe MNpeRnpuArTHe ,
Kakoe-nu6o neficTBMEe, KOTOpOe Heé NpPEefyCMoTpeHo B craTtkax I3, I4,
I5 u I6, HO B COOTBETCTBUM C NPABOM 3TOrO TOCYNEPCTBA BJIEueT 38
co6oli- po30GHOBNEHME CPOKA UCKOBO HBBHOCTM, TO HAUYKHAET TEYb HO=-
BHI{ ueTHpexXZIeTHUMI CPOK MCKOBO] NA&BHOCTH, MCUNMCRREMME CO RHA,
NPEenYCMOTPEHHOTO MPABOM TABKOTO TOCYRE&PCTEA.
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Crarsp 20

J. Ecnv RDONXHUK HO WCTEUEHUR CPOKE MCKOBOW NABHOCTH B NHUChH-
MeHuoli dopme npu3IHAET CBOE OOGHIATENBRCTBO Nepen KPenUTOpOM, TO GO
OHA TBKOro NP¥3HBHUR HAauvHAeT Teub HOBHY ueTwpexneTruli cpoxk ncko-
Bolt naBHOCTHM. ' ‘

2. Jnnara NpOUEHTOB MAK YACTHYHOe KCNONHeHVe o0R3IATENLCT RS
NONAXHMKOM BreueT 3a cofoff Te %e NOCNeNCTRWA, UTO ¥ MPYIHAHEUEe OOA-
38TEALCTBA B COOTBETCTBMM ¢ NYHKTOM 1 HacTofmelfl CTATHM NPK yCAO-
BMM, UTO TaKAM YINATE UA¥ TAKOE MKCNOJHEeHWE N8eT PRA3IYMHNE OCHOBA-
HUA CUNTATE, YTO HOONXKHMK NPUBHEET 3ITO OBR3IATENBECTEO.

Crarest 21

Ecny TeueHme CpoKa MCKOBOYl ABBHOCTY HE MOXET OMTh NPEPBAHO
KPEIuTODPOM BCIENCTRBHUE HE 3I8BMCAMUX OT HETro OfCTOATENBCTB, KOTO-
pme'oﬂ He MOr M30exaTh WM NPEOHONeTh, TO CPOK MCHOBOH HNABHOCTH
He GyneT CUMTATHCR UCTEKNWM L0 OKOHYAHMA ONHOTIO IOA& CO AHA
npeKpameHuna AeRCTBUA COOTBETCTBYWWOro OGCTOATENLCTRA.

Nawveyenve cpoxa MCKOBOH HBBHOCTH

Crarsy 22

I. Cpor WcKosOfi JABHOCTYU M NOPAROK €T0 LPUMEHEHMA HE MOIyT
CHTH M3MEHEHHN NYTEM 38RBJEHUA WIN COIJBNEHMS MNMEXLY CTODPOHaMH, 24
UCKIUEHNEN CNyUdeB, NPENYCMOTPEHHWNX B NYHKTe 2 HacTorueli ¢raTuu.

2. HonaxHux MmoxeT B NWO0E BPEMA B TEYEHUE CDOKA MCKOBOH maB-
HOCTW NPORNUTH 3TOT CPOK MYyTeM NUCHMEHHOTO 38R BICHUA KDPERUTODY.
JTo nagpIekne Mo¥eT ONThb BOJIOBHOBIEHO.
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3. Tlonoxerus HacTofsuwel CTATHM HE ISTPATUBENT NefiCTBUTENLHOCTH
coOnepxamerocs B NOTOBOPE KYIAM-NPORANM YEIOBHA, KOTODPOE NPEILYCMAT -
puBaeT, uTo ApCuTpaxHuii npounecc RoNXEH OWTL HBYAT B NpPeNenax CcpoKa,
fonee XKOPOTKOro, 4€M CPOK KCKOBOY RABHOCTH, YCTEHOBRNeHHHY nacTonme
Konsenuueif, MoCKonbKy Takoe yCHOBUE HPUAMUECKEK HeliCTBUTENBLHO COTR&C—
HO TPAaBY, NPUMEHHMOMY K HOTOBODY KYNJIH-NPORAKY .

O6mee orpaulueHye CpoOKa UCKOBOY HBBHOCTH

Cratea 23

Heszaeucumo or nonoxenuil Hacrosmeid Hompeuuum, cpoxk ucroro#f nas-
HOCTH B NWOOM CAyuae MCTEK8EeT HEe NolInHee HeCcATH NeT ¢0 HNHA, Korna
HEBYAJNOCH €T0 TeueHHe B COOTBETCTBMM co craTeaMu 9, I0, II u I2 macTtof~-
well Houpenunu.

[locnegcTPUA WCTEUEHHMA CPOKE MCKOBOH RABHOCTH

Craryn 24

HcTeuenue OpOKA MCKOBOH MBBHOCTM NDPUHUMAETCR BO BHUMGHHE IDH
PACCMOTDEHUM CHOP& TONLKO MO IAABNEHMK CTOPDOHM, yuacTsywmelt B npo-
uecce.

Crareg 25

I.  lpu Hanuuuyu sassnenyus, NpPpeRycCMOTpeHHOTO cTaTbell 24, npaso
TPEGORAHNA HE NONNEXUT NPUIHAHUKY ¥ IPUHFAMTEALHOMY OCYUECTBIASHWD
nNpK¥ PRCCMOTPEHMM CNOPA, HAUATOM NOCNEe KMCTEUEHMR CPOKE MCKOBOR
RBBHOCTU, 32 MCKANYEHMEM CIYyuS8EB, YKA3AHHMX B NYHKTe 2 HACTOfANel
CTATBH .

2. HecMOTPR HR MCTEYEHME CPOKE MCKOBOH HNABHOCTM, CTOPOHE
MOXET 32ABUTE CBOE TPEeOOBAHWE B MOPAIKE BO3IPAXKEHWH UMM JNIA 3aveTs
npoT¥e ACoro TpeCOBBHMA, NpenbABIEHHOIO APYroit cropoHoil, npu ycio-
BMM, 4YTO NAR 38YeTa 3ITO MOKeT OMTH CHENaHO TONBKO, echau:

e



a) o00a Tpe6ODAHUA BUTEKAKWT M3 ONHOrO ¥ TOrO Xe WIM HECKOJNBKHX
BOAUMOCBAAGHHNX NOTOBOPOB, WM

b) TpeSOBAHMA MOTMAY OuTh NPENbABNEHH K 3&YeTY B JN0G0e BDEMA
00 MCTEUEeHVA CPOKA MUCKOBOH AaBHOCTH.

Crarten 26

B cayuae ucnonHeHus OGASAHHOCTY NOAXHUKOM [0 KCTEYEHHM CDOKa
#cxKoBofl JNBBHOCTH OH He BND&BEe H& 3TOM OCHOBPASHMM TPeSOBATH BO3BPATA
UCTIONHEHHOT O, XOTA OM OH M HEe 3HAN B MOME@HT HCUONHeHMA UM cpoeil
OGA3BHHOCTH, UTO CPOK MCKOBOE HBBHOCTM HCTEK.

Craten 27

C MCTeueHHeM CDPOKE MCKOBOY NBBHOCTH MO TINABHOMY AOJITY CYUTAET=-
CA MCTEKENUM CPOK NEBHOCTM M MO TpefoBaHMN 06 yNNATE NPOLEHTOR NO
BTOMY LONTY.

Vlcyucnenue cpoxa

Cratea 28

I. CpoK MCKOBOW NABBHOCTHM UCTEKAET B KOHUE OHA, KOTOPH# coOT=—
BETCTHEYET KaJNeHRAPHON HaTe HauaNa €T UCUKCIEeHMR. Ecau oKoHusHue
CpOKA KCKOBOY HABHOCTY MPUXOAMTCA HA TEKOH MECAlU, B KOTODOM HeT
COOTBETCTRYNUER KaneunapHofl HAaTH, TO CPOK WCTEKAET B KOHLUE NOCHEDm
HEeTO JHA STOTO MeCAua.

2. Cpox ¥CKOBOH OABHOCTY MCUKCIIBETCH B COOTBETCTBUY ¢ HarToi
TOro MecTa, rue Bo30yRI2eTCH NPOMIBOACTEO HO PACCMOTPEHUK® CNOPA.
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Crates 29

Ecnyx nocnepumii neds cpoka MCKOBOK HBBHOCTH TIPUXORUTCR HE Ofu-—
uMansHNi MPA3AHUK MIM KHOJ HENPUCYTCTREeHHWY JeHb, BBUAY YE€TO HAT~
Jexamue npoueccyaNbHMe AeHCTBMA HE MOryT OHTL NPENNDUHATH B TOM
NECTE, THE Kpenurop BO3ICYXABET UPOMBBOACTRO IO PBCCMOTPEHUM CIOPA
wIu IpenmABAAET ¢Boe TpefopaHue B nopanke ctared I3, I4 uam IS,
CPOK UCKOBO¥ RABROCTY NPONNEBAETCH N[O KOHUA NEepBrro IHA, KoTopit
cnenyeT SR 3THM OPMUMANBHMM ITDA3AHVKOM MNM HENPUCYTCTBEHHHM RHEM
# B KOTOPHHA Taxkoe pas3lfuparenbCTBO MOXET OpTh BOICYRREHO MAY TAKOE
TpefoBAHKE MORET OHThH NPemhABIEHO.

JreTeDDUTODHANLHEN addexT

Crarea 30

DeitcTeua ¥ O06CTORTENLCTER, YKABEHHHNE B cTareAx ¢ I3 no I9 sxnwn-
YUTENBHO, KOTOPDHE UMeJ¥ uecTO B OofgHoM JoropapusavmeMes POCYLAPCTEBE,
6yuyT, AnA ueneft HacrToAmeii KoHmewuum, npuaHaBaThcH B Apyrowm Joroea-
PHEANHEMCA TOCYAAPCTBE, €CNM KPeINTOP ODHHAN BCEe DPRAYMHHE MEepWw RIA
TOTO, qwodﬁ nonxHMK B Kpatuelinuit cpox Oun papemed O COOTBETCTBYLMMX
peficTBMRX MMM OBCTOATENBCTBAX.

YACTH II. OBECIEYEHME ITPYMEHEHVA
CraTkg 31

I. Ecnw JloropapuBapmeecs rocyRapcTBO UMeeT XBe wiu fonee
TePPHTOPHUBNBHNYX EJMHUL, B KOTODHX, B COOTBETCTBUM C €I'0 KOHCTH-
Tyuuell, NPUMEHAKNTCA PA3JNMUHNE CHCTEMH NPABA TIO BONPOCEM, ABIANNMMCH
fipeaMeTOM perynupoBanua Hactopmel KonpeHUMM, TO OHO MOXET B MOMEHT
NOANMUCAHUR , PETUIUKELUUY KAY INPUCOENUHEHUN IAABUTH, YTO HACTOAWAA
KonpeHUuA DPACNPOCTDBHAETCR HA BCE €r0 TEPPUTODHANbHHE EAVHMLL KK
TONBKO HE ORHY MJIM HECKONbKO M3 HUX M MOXET UIMEHUTh CBOE 3@ABNEHUE
nyreM NPEeNCTaBNeHUR APYroro 3I8ABNEHHA B nr6oe BDEMA.
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2. OTV 3amBNeRUR NOBOARTCA IO CBEAEHUA ['@HEePaIBHOTO CEKpeTAapA
Opranuzauux OCrepuneHumx Hauuit ¥ 8 HMX DONXEM ACHO YHEA3IWBATHCH TEp~
PATOPHANBHHE ENMHMUN, K KOTCpHM npumeHaeTcd KonBexums.

3. Ecnuy HoroBapuBSOUeeCR TOCYRAPCTBO, yKa3aHHoe B nynxre I.
HacToAmey CTA&TLU, HE CHSJIAET JAABJECHUR B MOMEHT MNONNMCAHWUA, PATUHH-~
Kauuy unu npucoenuHeHus, KoHmeHuun 6yneT nelicTBORaTs: BO BCEX TeppU~
TOPUAJNBHNY E€XNMHMULAX BTOTO TOCYyRApCTBA.

Crarvs o2

B cnyuamx, Korpa B HacToameil KoHBeHUMM HMENTCH CCHJIKK HB MPABO
TocynepcTea, B KOTODOM TIPMMEHAKNTCA DPA3NMUHME [TPABOBHE CUCTEMM, TA-
K87 CCHJIKA NOINpAsyMe®8eT COOTBETCTBYRWYW NPABORYW CUCTEMY.

Craren 33

Kaxnoe Jlorosapupoumeecs rOCYOAPCTBO NPUMEHAET MOJOKEHUS HECTOA—
uefi Konpeuuun X JOroBOpAM, JAKNOUEHHHM B JEHL €€ BCTYIIEHMA B CMILY
B OTHOWEHUM 3TOTO rOCYRAPCTBA MIU NO3nHee.

YACTL III. JAHBJEFHA M OICBOPKU
CraTnn 34

Opa mnm Gonee LOTOBAPUBBKNMXCHA rocyRapCTBa MOTYT B Nw0boe BpEMS
38ABUTE O TOM, YTO HOTOBODH KYNN¥X-NDONAXK MEeXNY NDONABLOM, VMEOMVM
HOMMEDUECHOS MPEANPURTHES B ONHOM K3 3ITUX COCYOADPCTHR, ¥ NOKYNATEREM,
NMeler KOMMEDUYECKOEe NpEenNpuATHe B APYIOM M3 3TUX LOCYyRapCTB, He
6ynyr perynmpomarthen Hacroamelt Kowpenuvell, NoCKONpKy 3T# TOCYRADPCTEBA
NPUMEHAKT MO BONPOCEM, ABNALHMMCR NMPELMETOM DPEeryAWDOBAHMA HA&CTOAmSH
KoHpeHuyu, &8HANOTHMYHMNE MI¥ CXOIOHNE NPABOBHE HODMH.

15~



Crarpa 35

Horosapuwrarnueecs roCynapCcTBO B MOMEHT CH2UM RE XPAHEHME N0~
KYMeHT8 O paTM@MH&uMM Ny nNpuUucociuHe Huu MDXET SBABUTH O TOM, uUTO
OHO HE& OYyHET TPDWMEHATL NONOXEeHWA nHacToswel KOHBEHUMM K MCKEM O

MPU3 HEABUK HEOeRCTBUTENLHOCTY LNOTOBODA.

Ctartsa 36

JIw6oe rocynapcTBO B MOMEHT CHAYU HA YPAHEeHUEe JOKYMEHTa O Da-
TUfuKaUUY UMY MPHMCOENUHEHUU MORET JBABUTL O TOM, HTO ORO He GYRET

o0A3AHO NDYMEHSTEL TOMOXEeHUA CTATHBY o4 HacToRueR KouseHuuu.

Crarva_ 37

Hacrosuas KOHBEHUUS He 3ATpPATrvBAET NeiCTRMA KOHBeHUuUl, KOTODHE
3aKJNOUEeHs WIW MOTYT GHTh J3aK/IWUESHH U CONepXaT IOJIOKEeHHUR TIO BOMNDOCAM,
ABRNSVUUMCS TNPEIMeTOM DPEeryIUDOBAKUA HACTOAWEH HKOWBERUMM, NPU YCAOBUR,
UTO MPOJABEL ¥ TNOKYNATEeNb UMEWT CBOM NPERNPHATUA B LOCYyHNapcTBax -

JUYaCTHUKAX ONHOW K3 TaKUX KOHBEHUUH.

CraTer 38

I. Jorosapnsanileecs TOCYRAPCTEBO, KOTODOES HBAAGTCH YYBCTHHKOM
KaKoW-NuGo cymecTsyrie KOHBEHUNM O MEXRYHaPOIHOW KYIJie-nponaxe
TOB&POB,; MOXET B MOMEHT CH3AYN HB XPAHCHUE HOKyMEHTa © paTmiuxauMM
Wiy NPUCOEAMHEHKM 3AABUTL O TOM, HTO OHO OyNeT NPUMEHATH HACTOALYW
KoHBeHU® TONBKO K TeMm NOTOBOP&M, KOTODse MORNANawT oI Onpenenenue
AOTrOBODA MEXOYHADOILHON KYNAV-NDONE&XU TOBAPOR, COASDRAUEECH B TAKOH
CYWECTRYDUEY KOHBOHUNM.

2. Taxoe 3asSBNeHME TeDPAET CKAY B NEePBHA LeHL MEeCHAUSs, CJenyw-—
wero 3a ucTedeHked HBeHaNAUBTUMECAYRHOTOC TepUuoRa Nocie BCTYIIeHURn B
CUny HOBOW KOHBEHLWU O memﬁyﬂapoxﬂoﬁ Kynne-nponsxe TOBABDOE, HOTOPAH

fynet aawxnwuexa noa srunoi Opranusauny Oczeannennwmx Hauui.
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Crarea 39

He nonyckawTcs MHHE OTOBOPKM, KDOME TeX, KOTODHE CREeNaHW B
COOTRETCTBHMY CO crarsaMy 34, 35, 36 u 38,

Crarsr 40

1. S3amBrerMa, cpenauuie B COOTBETCTBMM ¢ nacrosmed Konpewumei,
sanpaenawrcs Tenepanruomy cekperapw Oprauvsauny OfnepmnenHux Hauwuit
M BCTYNAKWT B CUNY ONHOBPEMEHHO € BCTyONeHMeM B cuny Hacroamed Kon-
BEHUMY B OTHONEHWM COCTBETCTBYOHMEIO TOCYRADCTBA. MexnwueHHe, cOoCTAD-
nALT IBABNGHMA, CHEN8HHHE NO3IJHEe, KOTODHE BCTYNAKT B CUAY ¢ NEepBOTO
IHA Mecaua, CABAYWKEerd 38 MCTEYEeHMEeM WeCTHMECAYHOrO nepuona nocne
A8TH MX nonyueHus eHepannHEM cexkpeTapem Opraxunsanuy O6senuHe HRRX
Hauwuii .

2. JxSoe rocyYRApCTBO, CHRENABDEE JHABIEHUE B COOTRBTCTBUN C
Hacronme Konseuiudell, MOXET OTKA3ATHCA OT Hero B AKdoe BPEME OYTeM
yeenownerus I'enepanbHoro cexperapa Oprauusauus O6wepunennux Hauwmii.
Tako#fi OTKa3 BCTYNEET B CMIY C NEepPBOTO NHA MeCAUA, cChepyomero 3a #c-
TEYeHNEM WEeCTHHECAYHOID NeDHONE [OoCHe NONYUYeHMA yaeRouieHURs 'eHa—
pesibHNM Ccexperapew Cpranusaunu O6repuHeHHmx Haunwuli. Korpma saamnexue
crnenano COrnBcHO crarthe 34 uactosmeld Hommewumu, taxol orxas co fum
BCTYIUJIOHUA €TI0 B CMAY BAeueT 3& cofoli Taxxe Tpexpaunenme pelictmus
BIAMMHOTO 38HABIEHMA, CHASNAHHEOTO ADPYIMM TOCYRS8PCTBOM, COTLNACHO 270t
*e CTaThe.

YACTE IV. SAKJ/IOUUATEJLHNE TNOJAOKEHUA
Crarwa 41

Hactoruan KOHBEHLMA OTHDHTE ANA TIOANMCEHUA BCEMH TOCYNADCTEaMY
no 31 pexatps 1975 ropea B llenTpansHux yupexpeHusx Oprauusauuu
O6rennHenuux Hauudl.
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Crarsa 42

Hacronman Komsenuua nopnexur paruduxauuu. Parndukaunousse
IPEMOTH CRAKNTCA HA xpaneuue [enepansHomy cexperapw OpraHmsayum
OGrenunenusix Hauufi.

Crareg 43

Hacrorwas Kousenuus OTKPpHTE INA NPUCOSOMHEHUR NNGOTO TOCY=
nepcraa. JOKYyMeHTH O NPUCOEIMHEHMM CHAKTCR HA XpaHeHue [eHepasib-
HoMy cexperapi Oprauusauun O6senunenusx Hanuii.

Crarea 44

I. Hacrommas KonBerums BCTymeeT B CHNY B DepBHil neHnr MmecrAua,
cCnenyvuero as MecfglUeM, B KOTODOM MCTEKHET WecTUMecAuHWY nepuwon
fnocsie cRraud HA ¥paueHue necatoll paruMduxauvossHolfl rpaMoTH WiIM HOKYMeHTA
0 NPUCOERMHEHUH .

2, InA Kaxnoro rocyuapcTBa, KOTODOE paTHduUMpyeT HBCTOAMYH
KowseHuuw unu npucoe guHaeTcH K Hell nocne cjauy HA XpAHEHME NECHTH
paTuMKauMOHHNX IPAMOT WM HOXYMEHTOB O npucoenurenwunu, Konmenuua
BCTYNA&EGT B CUNy B mepsuit neHr MecAauna, CHERYOMErc 38 MECRUEeM, B KO=
TOPOM UCTEKAaeT WeCTHUMEeCAUHHJ Nepuos moclNe CABYM HE XpaHeHue ero
PATUINKEUMOHROA IDEMOTH MNY NOKFMEHTA O NPHCOENUHEHWMN .

Crares 45

I. Jlnw6oe Horomapundioucecn TOCYRADCTBO MOXeT NEHOHCMDOBATYH
Hacroauyn KoHBeHUN® NyTes HANpPABIEeHUR yaenoumneHug of 3Tom lene~
pansHoMy cexperapi Opraumusauuu CEbpennredHuux Hauuft.

-8



2. [Henoncauwg scTynaeT B CMNY B nNepBHi HeHr MECAUA, CHeNyHUETrO
38 MmecfueM, B KOTODPOM KCTEK&eT NBeHanuaTumecruHuit nepuon nocne
nonyyenua ypenounenvs Tedepanbhum cexkpeTapes Opranmaanru OO0nenMHEeRHHY
Hauwij .

Crarha 46

NMopnunauil akaewnnap vacrosuefl KoHBeHUME, TEKCTH KOTODO#R HA
AHTNMUCKOM,, NCIBHCKOM, KUTBHCKOM, DYCCKOM ¥ PAHIUFICKOM RINKAX
RBNAWTCA DBBHO AYTEHTUUHMMM, CHAETCR H8 XpareHMeé ['eHepaNsHOMY CeXpe-—
Tapw Opranmasumu O6veaumueHuwx Hauuii.
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“CONVEHCION SOBRE LA PRESCRIPCION EN MATERIA DE COMPRAVENTA
INTERNACIONAL DE MERCADERTAS

Prefimbulo

Los Estados Pertes en la vresente Convencifn,

Considerande que el comereio internecional constituye un factor importente
para fomentar laa relaciones smistosas entre los Estaedos,

Creyendy que ls aprobacibn de mormas uniformes que regulen el p azo de
prescripeifn en la compraventa internacional de mercaderfas facilivarfe el
desarrolloc del comercio mundial,

Han econvenido en lo siguiente:

PARTE I: DISPOSICIONES SUSTANTIVAS

Ambito de aplicacibn

Artfeulo 1

l. La presente Convencidn determineré los casos en que los derechos y
acciones que un comprador ¥ un vendedor tengan entre sf derivados de un contrate
de compravents internacional de mercader{as o relativos a su incumplimiento,
resolucidn o nulided, no puedan ya ejercitarse a causa de la expiraciln de un
perfodo de tiempo, Ese perfodo de tiempo se denominarf en lo sucesive
"plazo de prescripcibn”,

2. La presente Convencifn no afectaxrf a los plazos dentro de los cuales una
de las partes, como condicidn para adquirir o ejercitar su derecho, deba notificar

s la otra o realizar cualguier acts gue no sea el de iniciar un procedimiento,



3. Fn la presente Convencifn:

a)} por "comprador™, “vendedor" y "parte” se entenderf las personas que
compren o vendan, o se obliguen a comprar o vender mercaderfeas, ¥y sus sucesores
o causshabientes en los derechos y obligaciomnes originados por el contrato de
conpraventa;

b) por "acreedor" se entenderf la parte que trate de ejercitar un derecho
independientemente de que &ste se refiera o no a una cantidad de dinero;

¢) por "deudor" se entenderd ls parte contrs la que el mcreedor trate de
ejercitar tal derecho;

d) por "ineumplimiento del contrato” se entenderf toda violacibn de las
obligaciones de una payte ¢ cualquier cumplimiento que no fuere conforme al
contrato; .

e) por "procedimiento" se entenderf los procedimientos contenciosos
Judicigies, arbitrales y administrativos;

£) el t€rminoc “"persons” incluirf toda sociedsd, asociaciln o entidad,
privada o piblica, que pueda demandar o ser demandada;

&) el tErmino "escrito" abarcarf los telegramas y tflex;

n} por "eHo" se entenderf el sfio contado con arreglo al calendarioc

gregoriano,

Artfeulo 2

A los efectos de la presente Convenci®n:

a) 8e considerarf que un contrato de compravents de mercaderiss es
internacional cuando, al tiempo de su celebracibn, el compredor y el vendedor tengan
sug establecimientos en Eatados diferentes;

b) el hecho de que las partes tengan sus establecimientos en Estados
diferentes no serf tenido en cuenta cuando elloc no resulte del comtrato, ni de
tratos entre elles, ni de informacifn revelada por las partes en cualquier momento
antes de la celebracifn del contrato, o al celebrarlo:

a) cuando una de las partes en el contrato de compraeventa tenga

esteblecimientos en més de un Estado, pu estsblecimiento serf el que guarde la



relacifn més estrecha con el contrato y su ejecucifn, habida cuenta de circuns—
tancias conocidas o previstas por les partes en el mamento de la celebracidn del
contrabos

d) cuando una de las partes no tenga establecimiento, se tendrf en cuenta
su residencia habitual;

e) no se tendrfn en cuents ni la nacionalidad de las partes, ni la calidad
o el carficter civil o comercial de ellas o del contrato.

Artfculo 3

l. La presente Convencifn sdlo se splicarf cuando, en el momento de la
celebracifn del contrato, los establecimientos de las partes en un contrato de
compraventa internacional de mercaderfas est€n situadoe en ﬁstadon contratantes.

2. Selvo disposicifn en contrario de la presente Convencifn, &sta se
aplicarf sin tomar en consideraci®m la ley que serSa apliceble en virtud de les
reglas del derecho internacional privado, -

3. La presente Convenci®n no se aplicarB® cuando las partes hayan excluido

expresamente su aplicacidn,

Artfeulo L

La presente Comvencidn no se aplicarf a las compraventas:

a) de mercaderfas compradas para uso personal, familiar o domdstico;

b) en subastes

c) en ejecucidn de sentencia u otras que se realicen por resolucibn legal;
a) de tftulos de crédito, acciones emitidas por sociedades y dinero;

e) de buques, embarcaciones y aeronaves;

£) de electricidad,
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Artfculo 5

La presente Convenciln no se aplicarf a las acciones fundedas en:

a) cudlguier lesibn corporal o la muerte de una persona;

b) dafios nucleares causados por las mercaderias vendidas;

¢) oprivilegios, gravimenes o rualguier otra garantia;

d) sentenciss o lawdos dictados en procedimientos:

e} tftulos que sean ejecutivos geglin la ley del lugar en que se solicite
la ejecucibn;

) letras de cambio, cheques o pagarés,

Artfeulo 6

1. La presente Convenci®n no se aplicarf a los contratos en los que la
parte principal de las obligaciones del vendedor consistm en suministrar mano
de obra o prestar otros servicios,

2. Se asimilan a lss compraventas los contratos que tengan por objeto
el suministro de mercaderiss gue hayan de ser manufacturadss o producidas,

A mepoa que guien las encargue asume la obligacifn de proporcioner una parte

egencial de los materiales necesarios para dicha manufactura o produceibn,

ArtSculo {

Fn la interpretacidn y aplicacidn de las disposiciones de la presente
Convencidn, se tendrfn en cuenta su cerficter internacionel y la necesidad de

promover su uniformidad,
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Durscibn y comienzo del plazo de prescripeifin

Artfeulo 8

El plezo de preseripeiln serf de cuatro afios.

Artfeulo 9
l, Salvo las disposiciones de los articulos 10, 11 y 12, el plazo de pres-

eripeién comenzarf en la fecha en que la accidn pueds ser ejercitada,

2. El comienzo del plazo de prescripeidn no se diferirf por causa de:

a) que una parte debe notificar a la otra en los t€rminos del phrrafo 2
del artfculo 1, o

b} que cuslquier clfusula de un compromisc de arbitraje establezca que
no surgirf derecho alguno en tanto no se haya dictado el laudo arbitral,

Artfeulo 10

1, La accidn dimsnsde de un incumplimiento del contrato podrR ser ejer—
citada en la fecha en que se produzea tal incumplimiento,

2. Lla-accifn dimanada de un vicio u otra falta de conformidad de las
mercaderfes podrf ser ejercitada en la fecha en que &stas Bean entregadas efec—
tivamente al comprador o en la fecha en que el comprador rehfise el recibo de
dichas mercaderfas.

3, ILa gcciln baseda en el dole cometido antes o el momento de la celebra=
cifn del contrato, o durante su cumplimiento, podrh ser ejlercitada en la fecha

en que el dolo fue o pudiera haber 8ido razonablemente descubierto.
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Avtfeulo 11

Si el vendedor ha dado, respecto de las mercader{ss vendidas, une gerant{a
expresa, vAlida durante cierto perfodo, carscterizedo come un perfods de tiempo
determinado o de cualguier otra manera, el plazo de prescripeién de uns accién
fundada en la garantfa comenzarf s correr s partir de 1s fechs en qus el comprador
notifique al vendedor el hecho en que funde su reclammcifn, Tal fecha no podrd
ser nunca posterior & la expiracifn del perfodo de gavantia.

Articulo 12

1. Cuando en 103 casos previstos por 1a ley apliesble al contrato, una parte
tenga derecho a declararlo resuelto sanbes de la fecha en que corresponds su
cumplimiento, ¥y ejercite tal derecho, el plazo de prescripeién correrf a partir de
ls fecha en gque tal decisibén ses comnicads s la otra parte. 8i la reqolucién del
contrato no fuese declarada antes de la fechs esteblecida pars su cumplimiento, el
plazo de prescripeifn correrd e partir de esta (ltima.

2. Kl plazo de prescripcifn dez toda aceifn basada en el incumplimiento, por
una parte, de un contrato que establezea prestaciones o pagos escalonados corrers,
para cada una de las obligaciones sucesivas, & partir de la fecha en que se produzca
el respectivo incumplinmdento. Cuando de acuerdo con la ley mplicable al contrato,
uns parte se encuentre facultads para declarer la resolucidn del contrato en
razdn de tal incumplimiento, y ejerecite su derecho, el plazo de prescripcifn dé todas
las obligaciones sucesivas correri a partir de la fecha en la que la decisibn nea

comunicads a la otra parte.



Cesacién y prérroga del plaze de prescripeifn

Artfculo 13

El plazo de prescripeifn dejarf de corrver cusndo el acreedor reslice un
acto que la tey del tribunal donde sea inceoado el procedimiento comsidere como
iniciacién de un procedimiento judiclal contra el deudor o como demands enta-
blada dentro de un proceso ye iniciado contra este (ltimo, con la inteneidn
del sereedor de solicitar ls satisfeceifn o el reconccimlento de su derecho.

Artfeulo 1k

1. Cuando las partes haysn convenido en someterse a arbitraje, el plaszo
de prescripcifn cesar8 de correr a partir de la fecha en la que una de ellas
inleie el procedimiento arbitral seglin la forma prevists por el compromisc de
arbitraje o por la ley aplicable & dicho procedimiento,

2. En susencis de toda disposicibn al efeecto, el procedimiento de arbi-
traje se considersrd iniciedo en la fechs en que el requerimiento de someter
la controversis al arbitraje sea notificado en la residencia hebitual o en el
establecimiento de la otra parte, o, en su defecto, en su (ltima residencia o

filtimo establecimiento concecidos.

Artfculo 1S

En todo procedimiento que no sea de los previstos en los srtfeulos 13
v 1k, comprendidos loz iniciados con motivo de:

a) la wmuerte o incapacidad del deudor,

b) 1la quiebra del deudor, o toda situscién de insolvencia relativa a
la totalidad de sus bilenes, ©



¢} 1lam disolueibn o la liquidacién de una sociedad, ssoeiacibn o enti-
ded, cusnde és8ta ses le deudors,
el plazo de prescripeién dejsrd de correr cuando el ascreedor hags vsler su
derecho en tal procedimiento con el objeto de obtener su satisfaccifn o
reconocimiento, con sujecién a 1s ley aplicadble a dicho procedimiento,

Artfeulo 16

A los efectos de losg artfculos 13, 1 ¥ 15, la reconvencidn se conside-
rard enteblada en la misma fechs en que 1o fue la demands & l& que se opone,
siempre que tanto la demands comoe la reconvencién se refleran sl mismo con-
trato o & varios contratos celebrados en el cursoc de la misme transacciém,

Artfoulo 1

1. Cuando Be haya iniciado un procedimiento com arreglo a lo estable-
cido en los articules 13, 14, 15 6 16 antes de la expiracién del plazc de
preseripeifn, se considerard que éste he seguldo corriendo si el procedi-
miento termipna sin que haya recafdo uns decipién sobre al fondo del asunto.

2. Cuando el términc de dicho procedimiento, el plazo de preserip-
cién va hublera expirasdo o falters menos de un afic para gque expirsse, el
sereedor tendrs derecho & un plazo de un sfio contado s partir de la conclu-
sifn del procedimiento.

Artfcouls 18

1. El procedimfento iniciado comtra el deudor haré que el plazo de

prescripeibn previsto em esta Comvencisn cese de correr con reapecto al codeudor



golidaric siempre que el acreedor informe a este (ltimo por escrito, dentro
de dicho plazo, de la iniciacifn del procedimiento.

2. Cuando el procedimientc sea iniciadeo por un subadquirente contra
el comprador, el plazo de preserifcifn previsto en esta Convencién cesard de
correr en cuanto & las acciones gue correspondan al comprador contra el ven-—
dedor, & condicifn de que aguél informe por escrito a fste, dentro de dicho
plazo, de la inicieacifn del procedimiento.

3. Cuando hays coneluido el procedimiento mencionado en los phrrafos 1
y 2 del presente artfculo, se considerard gue el plazo de prescripeién respecto
de la accidn del acreedor o del comprador contra el codeudor solidario o contra
el vendedor no ha dejado de correr, en virtud de los phrrafos 1 y 2 del presente
artfculo, pero el acreedor o el comprador tendrén derecho a un afio suplementa~
rio contado a partir de lalfecha de la terminacién del procedimiento, si.para
esa fechs el plazo de preseripeién hubiese expirads o feltase menos ds un afio

pars su expiracién,

Artfculo 19
Cuando el acreedor realice en el Estado en que sl deudor tenga su estable~

eimiento v antes de que eoncluys el plazo de preseripeién, ouslquier acto, que
no sea de los previstos en los artfculos 13, 14, 15 y 16, que, segln la ley de
dicho Estado, tenga el efecto de reanudar el plazo de prescripeién, un nuevo
plazo de cuatro afios comenzaré a correr a partir de la fecha establecida por

dicha ley.
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Artfeulo 20

1. Si antes de la expiracién del plazo de prescripeidn el deudor reco-
noce por esecrito su obligacién respecto del acreedor, un nuevo plazo de
custro afios comenzaré a correr a partir de teal reconocimiento.

2. Fl pago de intereses o el cumplimiento parcial de una obligacifn
por el deudor tendrf el mismo efecto que el reconocimiento a que se refiere
el phrrafo precedente, siempre gue razonablemente pueda deducirse de dicho
pago o cumplimiento que el deudor ha yeconocido su obligacifin.

Artfeulo 21

Cuendo, en virtud de circunstancias que no le asean imputables y que no
pudiersa evitar ni superar, el acreeddr se encontrase en la imposibllidad de
hacer cesar el curso de la pregeripeién, el plazo se prolopgerd um afic con-
tado desde el momento en-que tales circunstancias dejaren de existir.

Modificacifn del plavo de preseripeién por las partes

Artfeulo 22

1. El plazo de prescripeién no podré ser modificsdo ni afectado por
ninguna declaracifn o scuerdo entre las partes, a excepcién de los cesos
previstos en el phrrafo 2 del presente articulo.

2. El deudor podrd, en cualquier momento durante el curso del plazo
de preseripeién, prorrogerlo mediante declaracifn por escriio hecha &l

acreedor. Dicha declaracifn podrf ser reiterada.

=1L



3. Las disposiciones del presente art{culo no afectardn a la valldexz
de las cléusulas del contrato de compraventa en que se eatipule, para ini-
ciar el procedimiento arbitral, un plazo de prescripeién menor que el quse
se establece en la presente Convencifn, siempre que diches clBusulas sean
vflidas con arreglo a la ley aplicable al contrato de compraventa.

Lfmite general del plazo de prescripeién

Artieulo 23

No obstente lo dispuesto en la presente Convencién, el plazo de pres-
ceripeifn en todo caso expirarf a mfs tardsr transcurridos diez afioa conta-
dos a partir de la fecha en gue comlence s correr con arreglo a los
artficulos 9, 10, 11 y 12 de la presente Convencién.

Efectos de la expiracién del plazc de prescripeién

Artisulo 2k

La expiracife del plazo de prescripeién en cuslguier procedimiento
88lo serf tenids en cuenta sl es invoeada por una de las paries en ese

procedimiento.

Artfeoulo 25

1. Balvo lo dispuesto en el plrrafo 2 del presente art{culo y en el
artfculo 24, no se reconocerf nl surtird efecto en procedimiento alguno
ninguna aceifn que se haya iniciede con posteriorided a la expiracibn del
plazo de prescripeién.

2. No obstante la expiracién del plazo de pregeripeidn, una de las
partes podrd invoecar su derecho y oponerle a la otre parte como excepcién

o compensacibn, & condicién de que en este dltimo caso:

- 5.



a) los dos orfditos tengan au origen en el mismo contrato o en
varios contratoa concertados ep el curso de la misma transaceifn, o
b) los derechos hubieran podido ser ecompensedos en cualquier momento

antes de la‘expiraciSn del plazo de prescripcidn.

Artfeulo 26

Cuando el deudor cumpla su obligeciln despuls de la extincidn del
plazo de prescripeién no tendrf derecho por ese motivo a pedir restitucilnm,
sunque en la fechsa en que hubiera eumplido su obligacién ignorase que al

plazo habfs expirado,

Artfeulo 2

La expiracién del plazo de prescripcidn en relscifn con la deuda prine
cipal operarf el mismo efacto respecto de la obligaciSn de pagar los intew
reses que a ella corraspondan,

Cémputo del plazo de prescripcién

Artfeulo 28

la El plazo de prescripcisn serf computado de tal manera que concluya
en ls medianoche del dia que corresponda a 1ls fecha en que comenzd 8u Curso,
En caso de que no haya tal fecha, expirarf en la medianoche del (ltimo dfa
del 1timo mes del plazo de prescripeidn,

2, El plazo de prescripecifn se computard con referencia a la fecha del

lugayr donde se inicie el procedimiento,
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Artfeulo 29

5i el filtimo dfa del plaze de prescripcién fuera feriado o inh&bil
para ectuaciones judiciales, que impidiera la iniciacifn del procedimiento
Judicial en la Jurisdiceidn en que el acreedor inicie dicho procedimiento
o proteja su derecho tal como lo prevén loz artfculos 13, 14 § 15, el plazo
de prescripcifn se prolongarf al primer dfa habil aiguiente.

Efectos internacionales

Artfeulo 30

Los mctos y circunstenciss comprendidos em los mrt€eulos 13 a 19, gue
ocurran en un Estado contratante surtirfn efectos, para los fines de la
presente Conveneifn, en otro Bstado contratante, & condicifn da que el
acreador hayas adoptado todas las medidas razonables para que el deudor se
encuentre informado de tales actom o circunstencias lo antes posible,

PARTE IX: APLICACICE
Artfeulo 31

ls Todo Estado contratante integrado por dos o més unidades territo-
rislen en las gue, con arreglo & su Constitucifn, sean splicables distintos
gistemas jJurfdicos en relacidn con las materias objeto de la presente
Convenciln, podrf declarar en el momento de la firma, la ratificecién o la
adnesién, que la presente Convencifn se aplicarf a todas sus unidades
territoriales o s8lo & una o varias de ellss, y podrf rectificar su decla~

racifn en cualguier momento mediante otra declaracifn.

.



2. ©Esas declaraciones serén notificadas al Secretaric Oeneral de las
Naciones Unidas, ¥ en ellas se harf constar expresamente & gué unldades terri-
toriales se aplica la Convencifn,

3. 8i el Estado contratante mencionado en el phrrafo 1 del presente
artfculoc no hace ninguna declaracifn en el momento de la firma, la ratificacién
o la adhesidn, la Convencidn surtirf efectos en todas las unidades territoriales

de ese Estado.

Articulo 32

Cuando en la presente Convencibfn se haga referencia & la ley de un Estedo
en el que rijan diferentes sistemas jur{dicos, e entenderi que se trata de la
ley del sistema jurfdico particular que eorresponda.

Artfculo 33

Cada Estado contratante aplicard lss disposiciones de la presente
Convencién a los contratos que se celebren en la fecha de entrada en vigor
de esta Convencién y posteriormente.

PARTE TII. DECLARACIONES Y RESERVAS
Artfoulo 3b

Dos o mfs Estados contratantes podrén declarar en cuslquier momento que
todo contrato de compraventa entre un vendedor con establecimiento en uno de
ellos y un comprador con establecimiento en otro de ellos, no se regird por la
presente Copvencidn, porque, respecto de las materias que la misma reguls,

aplican disposiciones juridices 1dénticas o semejantes.
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Artfeulo 35

los Estados contratantes podrfn declerar, en el momento del depdsito de su
instrumento de ratificacién o de adhesifn, que no aplicarén las disposiciones
de 1a presente Convencisn a Ians scciones de nulidad.

Artfeulo 38

Todo Estmdo podré declarar, en el momento del depSaito de su instrumento
de ratificacién o de adhesifn, que no se conslderarf obligado a aplicar lag
disposiciones del articulo 24 de la presente Convencidn.

Artf{culo 37

ia presente Convencién no derogs las convenciones ys celebradas, ni
afectaréd la vigencia de las que pudieren celebrarse en el futuro, gue contengan
disposiciones relativas a las materiass objeto de la Convenciém, a condicién
de que el vendedor y el comprador tengan sus establecimientos en Estedos gue

sean parte en una de dichas convenciones.

Articulo 38

1. Todo Estado contratante que ses parte en una convencién ya existente
relativa & la compraventa internscional de mercader{as podré declarar, en el
momento de efectuar el depSsito de su instrumento de ratificacién o adhesién,
que splicard la presente Convencifn exclusivamente a loa contratos de compra-
venta internacional de mercaderfas definidos en esa convencifn ye existente.

2. Esa declaracidn dejarf de surtir efecto el primey d{e del mes que
siga & la fecha de expirsciSn de un plazo de doce meses & partir de la entrada
en vigor de una nueva convenuién sobre la compraventa intervacional de merca-

derfas concertads bajo los auspicios de las Naciones Unidas.
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Artfculo 39

No se permitirfé ninguns reserva, salvo las gue e hagap de conformidad con
los articulos 3%, 35, 36 y 38.

Artfewlo ko

1. Las declaraciones hechas con arreglo a lo dispuesto en la presente
Convenclén deberén dirigirse al Secretario General de las Naciones Unldas v
empezarfn a surtir efecto en el mismo womento en gue entre en vigor la Convencifn
respecto al Estado interesado, salvo que se trate de declaraciones bhechas ulterior-
mente. Estas (ltimas empezardn a surtir efecto el primer dfa del mes siguiente a
le expiracibn del perfodo de seis meses asubsiguiente a la feche en gue el Secretario
Genersl hays recibido las declaraciones.

2. Todo Estado que haya hecho ups declaracidén con arreglo a lo dispuesto
en la presente Convenciln podrf retirarla en cualquier momento mediante el envio
de una notificacién al Secrétario General de las Naciones Unidas. Este retiro
empezarf a surtir efecto en el primer dia del mes sigulente m la expiracifn del
perfodo de seis meses subsiguiente a la fecha en que el Secretario Genersl haya
recibido la notificacién., En caso de gue la declaracifn se hays hecho de confore—
midad con el articulo 3k de la presente Convencién, el retiro haré inoperante, &
partir de la fecha en gue empiece a sBurtir efecto, cualquier declaracifn reciproca
que hage otro Eatado con arreglo a lo dispuesto en dicho artfeulo.

PARTE IV. CLAUSULAS FINALES
Artfculo 41

La presente Convencién estari abierta a la firma de todos los Estados hasta
el 31 de diciembre de 1975, en la Sede de las Naciones Unidas.
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Articulo L2

La presente Convencién estarf sujeta a ratificacién. Ips instrumentos de
ratificacién se depositarfn en poder del Secretario General de las Naciones Unidas.

Artfeulo 43

La presente Convencién quedarf abierta a la amdhesién de todo Estado. los
instrumentos de adhesién se depositarén en poder del Secretario Genersl de las

Faciones Unidas.

Art{eculo Lk

1. La presente Convencién entrarf em vigor el primer dfa del mes que sige a
la feche de expiracién de un plago de sels meses 8 partir de la fecha en que se
haya depositado el décimo instrumento de ratificaclén o adhesién.

2. Paras csda Estado que ratifique la Convencifn ¢ se adhiera a-ella después
de haberse depositado el décimo instrumento de ratificacifn o de adhesiln, la
Convencién entrard en vigor el primer dfa del mes que siga a la fecha de expiracién
de un plazo de seis meses & partir de la fecha en que tal Eatado haya depositado

su instrumento de yetificacidn o de adhesién.

Artfculo b5

1. Cualquier Estado Contratante podr& denumciar la presente Convencién

medirnte notificacién al efecto al Secretario General de las Naciones Unidas.
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2. Ia denuncia comenzardf a surtir efecto el primer dfs del mes gue siga a
la fecha de sxpiracién de un plazo de doce meges después del recibe de la notifi-
cacifn por el Sepcretario General de las Naciones Unidas.

Artfculo 46

El ordginal de la presente Convenecidn, cuyos textos en chino, espaBol, francés,

ingiés y ruso son igualmente auténticos, serd depositado en poder del Secretarilo
General de las Naciones Unldas.
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+ e

3a Kyby:
Por CuBa:

For Cyprus:
Pour CayprE:

K oH 34 Hf
3a Kunp:
Por Cripre:

For CZECHOSLOVAKIA:

Pour L4 TCHECOSLOVAQUIE:

33 45 A 61 A
3a HeXOCHOUDAKHIO!
Pon CHECOSLOVAQUIA:

Ay Q/w)/

29 pe K /%25



Fon tae DenocraTic PeEorLe’s REpuBLic oF KOREA:

J’our LA REPUBLIQUE POPULAIRE DEMOCRATIOUE DE COREE:
't - S > . : .

POFR 1 3 XA R & @

3a Kopeiickyio Haponuo-Jemoxparudeckyro Pecnybiuky:
Por La Reréprica PopuLar DeEmocrATICA DE COREA:



For g Deanocratic Repusric oF VIET-Nan:
Porse La REPCBLIGQUE DEMOCRATIQUE DU VIET-Naat :
AR EH 4

3a Jdeworpariueckyro Pecnybauky Buernam:

Pour 1.4 Rerdonica DEniocraTicA DE VieT-Nant:

For Democraric YEMEN:

POCk LE YEMEN DEMOCRATIOUE !
R E 41077

3a Jdevoxpaniyeckin Nenewn:
Por e YEmex Denocrarico:

For DavomEY:
Pour vE Danomey:
Ly

3a Harosewo:

Por eL Dasomey:



For Devmanx:
Poun LE DANEMARK:
3a Jdawmmo:

Por DinaMARCA:

For Tue Dominican RepusLIC:
Pour La REpunrLiQUE DOMINICAINE:
% ¥ K ho Ao [

3a Jommuixauckyo Peenyfiuky:
Por LA Beplurica DOMINICANA:

For Ecuapor:
Pour L'EQUATEUR:
Jo, N % T

3a Ixmpanop:

Por kL Ecuapon:



Fomr Ecypr:
Pour L'EcypPTE!:
KA

3a Eruner:
Por Ecipro:

For Er SaLvADOR:
Pour Etr SALvADOR:
FrRS

3a CansBanop:
Por EL SALVADOR:

For EguaToriaL GuiNea:

Pour LA GUINEE EQUATORIALE:
i LI,

3a 3xBaTOPHAIBHYW [BHEHeO:
Por Guinea EcuaTomiaL:



For ETHioPia:
Poun L'ETHIOPIE:
sx E H b T
33 IPpuonnio:

. Por ETiOPIiA:

Fou I'rre:
Pour Fipgr:
Bk

3a dwiky:
Por Fryn:

For FinLAND:
Pour LA FiNLANDE:
=2

o=

3a DPuxnaRIHIO!:

Ponr FINLANDIA:



Fon I'nance:
Pour LA France:
&+ & .

38 Ppanumio:
Por Francia:

For Gaoon:
Pour LE GaBon:
750&:

3a Tadou:

Por L GABON:

For Gamura:
Pour ra Gamuoie:
<} vk B

3a Tambuio:
Por Ganpia:



Fortae Gennian DEmocnaTic REpusLIC:
Pour LA REPUBLIQUE DEMOCRATIQUE ALLEMANDE !

x > .
fe& R F Ao [E:
3a I‘epmaucxylo Hemoxparuueckyio Pecny6auxy:
Pon 1.4 REpOuLicA DEMOCRATICA ALEMANA® g

{;

7// /:I [’}L? (i)

Fonr Genstany, FEperar RerusLic orF:

Poun L ALLl;J'\I/\(,I\E R¥PUBLIQUE FEDERALE D2
I& _@ .

l\.‘.\__*/\.‘ giipﬁ-*u B

3a Pegeparnsuyio Pecnybmixy Tepmainm:
Poi AveEnania, RerUsrica FEDERAL DE:

For Guaxa:
Pour LE Guana:
Ho 4K

3a Tawny:

Por Grana:

4
g LD*—QJW\&,W \qQY g



For GreEcE:
Pour 1A GRECE:
A A8

3a Upewpuo:
Por GRECIA:

For GUATEMALA:
Pour LE.-GUATEMALA:
Bt B s

3a Tpatemany:

Por GUATEMALA:

For GUINEA:
Pour LA GUINEE:
3a ouuew:
Por GUINEA:



Forn Guinea-Bissay:
Pour La GUINEE-BISSAU:
U &k — b4
3a Tenueo-bucay:
Por Guinea-Bissau:

For Guyana:
Pour ta Guyang:
3 % B

3a [euany:
Por Guyana:

For Harrr:
Pour HaiTi:
LI

3a TamTH:
Por Harri:



For Tte Hory Ses:
Pour v Samvt-SieEce:
3a Csareiiunit npecron:
Por LA SAnTa SEDE:

For Honbunras:
Pour Lr Honburas:
o AS 4z A

3a Toupypac:

Por Honpburas:

For Huncanry:

Pour LA Hornerig:
f‘/’}

‘lgg Fj ’}'J : f‘f ‘/~ V ‘ d -

3a Bem*pnfo: — /L L L&\/ 3 }741?

Por HunGRia: ‘



For [ceranp:
Pour LISLANDE:
3a Henmaummo:
Par IsLanpra:

For Inpia:
Pour L’InNDE:
Ep S

3a Hupgmo:
Por 1A Inpia:

Fon InponEgsia:
Pour L INDONESIE:
€p AR B I
3a Uupouezwio:
Por INDONESIA ;-



For lran:
Poun 1’ IrAn:
1P B4 :

3a Hpai:
Vonr kb Iean:

For IragQ:
Poun v'Inak:
1P iz %,
3a Hpax:
Pon gL Inax:

FOR IRELAND:
Pour v'IrLanDE:
R s

3a Hpaawpno:
Por IrRLARDA



For IsnagL:
Poun IsragL:
yho@, i
3a Hapaumn:
Por ISRAEL:

For ITavLy:
Pour v’lTavLIE:
AR A

3a Hraanmo:
Por Iravia:

For Tie Ivory CoAsT:
Pour La CoTen'lvoiry:
[ " X N
£ %4 A
3a Beper Crounoso#n Kocrit:
Por La Costa oE MaRFIL:



For Jamaica:
Pour LA JamaiQue:
g K Ao

3a Smahiny:

Por Jamaica:

Fon Jaran:
Pounr ve Jaron:
B A

32 fAnonmnio:
Por L JAPON:

For JorbpaN:

[Poun LA Jonpanie:
49 8 .

3a Hopnawmo:
Por JoRDANIA:



For Kenya:
Pourn e Kenvya:
4 R L

3a Keumo: -
Por KEenia:

Fow taur Kunen Revunnic:
Pounr va REPUBLIOGE KHAMERE:

3 1§ 4 4o B
3a Kxmepekyto PecnySauky:
Por ra Reedsrica Kiner:

For Kuwarr:
Pour Le Kowxit:
3a Kyse#ir:

Pon Kuwarr:



For Laos:
Poun Lr Laos:
A 4

3a JIaoe:
Por Laos:

Foa Lesanon:
Pour LE Linan:

1R e
3a JImsamn:
Por EL LiBANO:

For LeEsoTHO:
Pour LE LEsoriiu:

R A

3a Jlecoro:
Por LEsoTno:



For Liseria:
Pour Le LiBERIA:
At £ 3

3a Jinbepmio:
Pon Liperia:

FFor e Linvan Aran Revunric:

Poun La REPUBLIQUE ARABE LIBYENNE:
BT 4z 16 4| b Tt 3 4o [F] :

3a JIupiiickyto Apabekyio Pecnyfany:
Por La Rerdnrica Anase Lisia:

[For LIECHTENSTEIN:
Pourt L LIECHTENSTEIN:
Plox 3R+

3a JInxreHuireny:

Por LIECHTENSTEIN:



For Luxenisoure:
Pour LE LUXEMBOURG:
Pl S

3a JiwoxcemGypr:

Por LuxEMBURGO:

Fon MADAGCASCAR:
Pounr Mapacascan:
-EJ J;k_ ho —ﬁﬁ ho
3a Mangaracxap:
Por MADAGASCAR:

For Manaws:
Pour Le Mavaw:
o4z #i

3a Mananu:

Por Mavawi:



For Mavavsia:

Pour LA MavLasie:

B R &R

33 Manajickyio Pegepanmio:
Por Martasia;

Fon Tue MavLpives:
PPour LES MALDIVES:

B roX Kk

3a MannayBoI:
Por ras Mavoivas:

Fon MavLt:
Poun Le Mavt:
5P

3a. Mamu:
Por Mawi:



Fon Matra:
Pouw havre:
L
3a Maanry:
Pon Mavra:

For MAURITANIA:
Pour La MAURITANIE:,
L BRI

3a Maspuranuo:
Por MAURITANIA:

Forn Msavrimivs:
Pour Mavrice:
EF A

Ja Maespurmnit:
Por Mavricio:



For MEXICO:
Pour Le MEXIQUE:
L

3a Mexewky:
Por MExico:

Foan Mownaco:
Pour MonNacCoO:
O
3a Mouaxo;
Por Ménaco:

¥For MoncoLIA:
Pour LA MoncoLie
.,

3a Monronuw:
Por Moncouia;



For Morocco:
PPoun LE Maroc:
Vo P2

3a Mapoxko:
Por MARRUECOS:

Fowr Nauru:
Pour Navry:
Ig %- :

3a Haypy:
Por Navru:

For NeravL:
Pour LE NEPAL:
V- B A

3a Henaon:
Por NEPAL:



For Onan:

Pour L Onan:
=,

fol & -

3a Ontan:

Por Onian:

For PAKisTAN:
Pour LE PAKISTAN:
e K i
3a MMaxwncrau:
POR EL PAKISTAN:

For Panama:
Pour LE PANAMA:
e, /_fi\ 5.

3a Ianamy:

Por PANAMA:



For Panracuay:
Poun LE Paracuay:
@1z F -

3a Mapacsaii:

Por L PAaracuay:

For Penu:

Pour LE PErou:
A G-

3a Ilepy:

Por L PERU:

For mite PHILIPPINES:
Pounr LEs PHILIPPINES:
b, v

TR A

3a PunUNHHHBL

Por Troipinas:



Fonr 11e NETHERLANDS:
Pour 1.5 Pavs-Bas:
Y

13 =z, :

3a Hupepraue:

Por Los Paises Bagos:

For New ZEALAND:

Pour LA NOUVELUE-ZELANDE:
¥ & 2

3a Homyio 3eaaugmio:

Por Nueva ZELANDIA:

For Nicaracua:

Pour LE NICARAGUA:

e, hoda N

3a Huxaparya: W
Por NICARAGUA:

Jae 19T



For tue Niger:
Pour LE NigER:
R4

3a Hurep:

Por L NiGeR:

Fonr NigeRiA:
Pour LA NICERIA:
YRR
3a Huremuo:
Por NigeriA:

For Norway: . .
Poun La NonvEGE: . "
4@9}3 g& : _ e

3a Hopserwio:
Por Nonuesa:



[For PoLanp: ,d/-/
Poun 1.4 Porocne: @L QU/LLUL(
WL

3a Mosabiay: . '
Por Poronia:

For PORTUGAL:
Pour Le PorrtucaL:
I

3a IMopryrasumo:
Por PORTUGAL:

FFor QaTaR:
Pour LE QaTAR:
43X A

3a Karap:

Por Qarar:



For tHE RerviLic oF Konka:
Poukr va RéruvpLigue pe Corfe:
3a Kopeitckyio Pecny6anky:
Por La Repuprica pe Conea:

For tax Repusric or VieT-Nam:
Pour La REPUBLIQUE DU ViET-Nant:
AX & # 4o ]

3a Pecnybauxky BoeTnam:

Por .a ReEpUBLICA DE VIET-NAM:

For Roaania:
Povr Lo Rounmanie:
Y5 R I

3a Pyssraimo:
Por Rumanta:



Forn Rwanpa:
Pour LE Rwanna:
£ oarik:

3a Pyauny:

Por Rwanpa:

For San Marino:

Pour Sarvr-Manm:
2Bk

3a Can-Mapitio:

Por San Marivo:

For Saupt AraBia:

Pour L'ARABIE SaouoiTE:
DR ERIRERTE

3a Caynonckyw Apasuio:
Por ARaBIA SaupiTa:



For Senecar:
PoUR LE SENEGAL:
K K Ha g
3a Ceneran:

Por £L SENEGAL:

For Sierna LEONE:
Pour LE Steuna Leonk:
K4z 3% K.

3a Ceeppa-Tleoue:
Por S1ErrA LEONA:

Fon SINGAPORE:
Poun Stncavoun:

if(/b‘ﬂfﬁ"\:

3a Cuunranyp:
I'or SINGAPUR:



For SomavLtia:
Pour 14 SomMaLiE:
32 Comansy

Por Somavria:

For SouTu AFRICA:
Pour L’AFRIQUE DU Subp:
&) 4F:

3a 0:xknyio AdpHry:
Por SUDAFRICA:

For Spain;:

Pounr L’EspaGnE:
AL A g

3a Hceoanuo:
Por Espafa:



Fon Sy Laxka:
Pour Sri Lanka:
P E
3a Hipn JTanka:
Pon Spi Lanka:

For THE Suban:
Pour LE Soupan:
7 FH

3a Cypau:

Por eL Supan:

For SWAZILAND:
POUR LE. SOUAZILAND:
LA A

3a CeaznJiena:

Por SwaZILANDIAL



For SWEDEN:
Pour LA Sukpe:
15

38 Hlisewmio:
Por Suecia:

For SwiTZERLAND:
Pour LA Suisse:
i 4

3a LIseityapmio:
Por Suiza:

For thi Synian Aras Revuniic:

Pour 1A REPUBLIQUE ARARBE SYRIENNE !

PoT 42 16 4 41| b3 4o ) :

3a Cupuitckyro Apabexyio Pecnybamky:
PorLa Replorica Arane Simia:



Forr THAILAND:
Pounr 1A THAILANDE:
3a Taumnaud:

Por TatLAnDIA:

TFor Toco:
Pour LE Toco:
% 3.

3a Toro:

Por L ToGo:

For ToNGA:
Pounr1esToNGa:
,}3 ho -

3a Toura:
PonTonca:



Fon Tontoan ano Touaca:
Poun 1.4 TrRINITE-ET-ToBAGO:
14 2 Rik4e $ @ 3.
3a Tpuuupap v Tobaro:
Pon Trininap v Tapa¢o:

For Tumisia:
Pour LA TuNISIE:
R R B

3a Tymnc:

Por TUnEZ:

For TurkEY:
Poun L4 Turquik:
+ H A

3a Typumio:

Por TurQuia:



For Ucanpa:
Pour L'Oucanpa:
B F ik

3a ¥Yrauuy:

Pon Ucanpa:

Fou rue Uxkrainian Sovier Sociarist REpuBLIC:

Pour LA RECPURLIQUE SOCIALISTE SOVIETIQUE D' UKRAINE:

B4 2 piskir A 7 XA Ao B

3a ¥xpamuckyo Conerckyio Couxanncrirdeckylo Pecny0uruky:
Por LA RepUsrica Soctanista SovieTica pE Ucrania:

-

3
T

/ ,,'jf"')i (i i
7

Fon tir Union oF SovieT SociaLisT ReEpuBLICS:

Pour L'Union pes REPUBLIQUES SOCIALISTES SOVIETIQUES:
B oHE AL A 3 R 4o [H AR

32 Cowwz Conerexux Coumnanucerndeckux Pecnybamx:
Por La UNI6N DE REPUBLICAS SOCIALISTAS SOVIETICAS:

<, % /
s
{/ /




Fow rue Usiten Aran Eairates:

Poun 155 EMMATS ARABES UNIS:

T 4216 A% 4 & K (&

3u O6uepunentinie Apaene DvHpPaTsL
Ponr Los Enmmaros Ananes Unipos:

For 1HE Usiten Kincoost or GREAT BriTaiv AND NORTHERN IRELAND:
Pour ve Rovaume-Unt pE Granoe-BreTacne T pD'IrLANDE pu NORD:
KA PLAR AL % 4 £ H4 4 1 G

3a Coepunennoc Koponescrso Beamxobpuranun u Cesepuoit Mpnamgma:
Por L Reiwno Unino DE GrRanN BRETANA E IRLANDA DEL NORTE:

Forcrme Uniren Rertunic oF TANZANIA:
Poun 1.4 REvuergue-Usie pe Taveanie:

1B & £, b AL A 2 4o [

3a O6Leanenuyio Pecnybanky Tanianun;
Pon 1.a Repdsrica Unioa e Tanzania:



For v UMITED STATES OF AMERICA:
Poun res Evars-Unis 0 AMERIQUE:

I A4 ®A L E:

3a Coeguncunbie Wrarer AMepskna:
Por os Estapos Uninos DE AMERICA ;

For 1oE Upper VoLTA:
Poun La Haute-VorLra:
LA 44

3a Bepxmioio Bogwsry:
Por L ALTO VoLTA:

For Upucuay:
Pour L’URUCUAY:
EWLE

3a ¥pyreaii:
Por gL Urucuay:



For VENEZUELA:
Pour LE VENEZUELA:
% M % i

3a Beuecyaay:

PoR VENEZUELA:

Fou WesTErn SAMOA:

Poei LE SAr0A-OCCIDENTAL:
& AL

30 3anapunoe Camoa:

Por Sasioa OCCIDENTAL:

For YEMEN:
Pour LE YEMEN:
SJERE

3a Hemen:

Por L YeEMEN:



For YucosvLavia:
Poun LA YouGosLavie:
3a ¥rochapuio:
POR YUGOSLAVIS:

JFow Zante:
Potrn 1.y Zai:
L 1P 1

A Bage:

Ponr g1, Lain:

For Zanimiac

POour na Zaninig:
4 .

GO |

3a Jambuio:

Pou Zaaia;




I hereby certify that the foregoing
text is a true copy of the Convention on
the limitation period in the inter-
national sale of goods, concluded at
New York on 12 June 1974, the original
of which is deposited with the
Secretary-General of the United Nations.

For the Seoretary-General:
The Legal Counsel

United Nations, New York,
1 January {876

Je certifie que le texte qul nrécide
est une cople conforme de la Convention
sur ls prescription en matiére de vente
internationale de marchandises, conclue
4 New York le 12 juin 1974 dont 1'original
se trouve déposé auprds du Secrétailre
général de 1'Organisation des Nations
Unies.

Pour le Secrdtaire géndral
Le Conseiller juridigue

Organisation des Naticns Unies, Hew York,
ter janvier 1976














